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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH. NEW DELH]

OA NO. 424 OF 2024
IN THE MATTER OF:
SAMPURNA NAND ...APPLICANT
VERSUS
NIKSHAY PANDEY .RESPONDENT

COMPLIANCE AFFIDAVIT IN TERMS OF THE DIRECTIONS ISSU ED

h
i BY THIS HON'BLE TRIBUNAL UNDER THE ORDER DATED 127
| MARCH, 2024,

I, Mr. Nikshay Pandey, S/o Sh. Rishi Kant Pandey Authorized Signatory for M/s
Shri Nikshay Pandey, R/o Sonpur, Chunar, Mirzapur, aged about 34 years, do

hereby solemnly affirm and declare as under:

1. That the Deponent is the Respondent in the above-mentioned case and as
such is well conversant with the facts of the case and as such competent 10

swear and depose this Affidavit.

2. That the present Affidavit is being filed in terms of the Order dated 12"
March, 2024 passed by this Hon’ble Tribunal in O.A. No. 521 of 2022
titled “Sampurna Nand Vs. State of U.P. and Others™

at by way of this affidavit, the Deponent is seeking to place on record
Be\compliance presently undertaken by the Deponent in consonance with

itonmental Clearance (EC), Consent to Operate (CTO), as also

ﬂzfﬁa’ ‘ﬂ;:'f_
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conditions and recommendations of the Joint Committee in its report dated

03.02.2023 and 06.01.2024,

The Deponent has been granted sand stone mining rights at the Mining

Project at Araji No.142, Village Sonpur, Tehsil Chunar and District

Mirzapur, Uttar Pradesh.

In terms of the reports of the Joint Committee, the Deponent has

undertaken the following measures towards the recommendations and

observations of the Joint Committee:

(i) Interms of S.no. 2.21 (f), the Deponent had applied for and received

the CTO dated 05.07.2023 from the Uttar Pradesh Pollution Co
Board (UPPCB). A copy of the CTO dated 05.07.2023 is encl

along with the half -yearly compliance report and filed herein.

ntrol

osed

(i) In respect of S.No 2.21 (g), the Deponent submits that concerned
proponent is registered as an Micro, Small and Medium Enterprises
(MSME), and in terms of the Notification dated 24t September,
2020 issued by the Ministry of Jal Shakti (Department of Water
Resources, River Development and Ganga rejuvenation), the
Deponent has been granted exemption under Clause 1 (V) thereinA
Copy of the said Notification is annexed hereto as Annexure “A-

17

(iii) Interms of S.no. 2.21 (i), the pillars and their respective coordinates
in the mining project area has been constructed and written in clear

and visible parameter. Copy of the photographs showing the
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(iv) Intermsof S.no. 2.21 (j), itis submitted that proper wire fencing has
been erected all around the periphery of the lease area/mining
project. Copy of the photographs showing the fencing is enclosed

along with the half -yearly compliance report and filed herein.

(v) Interms of S.No. 2.21 (k), it is submitted that the Deponent is in the
process of installing the ambient air quality stations in terms of the
EC. It is submitted, however, that the area of the mining lease being
about 1 hectare, the air quality is being monitored regularly and
adequately in compliance of the condition under the Environment
Clearance. The analysis reports in respect of the air quality is

enclosed along with the half -yearly compliance report and filed

herein.

(vi) In terms of SNo0.2.21 (1), it is submitted that the half yearly
compliance report in terms of the EC has been submitted to the
Regional Officer of the concerned Ministry. A copy of the most
recent report submitted on 16.02.2024 is annexed hereto as

Annexure “A-2".

(vii) In respect of S.No. 2.21 (m), i.e. raising of plantation around the
lease area; it is respectfully submitted that prior to allotment of lease/
mining rights to the Deponent, the area in question was under mining
rights for many years to different allottees. Further, due to the nature
of the landscape and the ground/soil found upon the Hill, the area is
not conducive for green plantation. Despite the foregoing, the
Deponent has made efforts towards plantation around the Industry

and undertakes to maintain the same, and make further plantation,

AT it

wherever possible.
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(viii) In terms of S.No. 2.21 (n), it is submitted that the mining carried oul
at the mining project area is through manual mode and not blasting.
and as such there is no requirement of filing of the blast yvibration
study report on the part of the Deponent. It is accordingly requested

that the said objection may kindly be dispensed with.

(ix) In terms of S. No.2.21 (0), it is submitted that the Deponent being
an MSME has been granted exemption in terms of the EC due to the

Deponent using less than 10 KL water per day.

(x) Interms of S. No. 2.21 (p), it is respectfully submitted that prior 10

allotment of lease/ mining rights to the Deponent, the area I

question was under mining rights for many years 10 diffe
area

rent

allottees and due to the extent of deep excavation in the

currently, the Deponent was unable to maintain the slope of the

d ultimate pit, despite its best efforts. HoweVver,
o the

mining bench an the

Deponent is now maintaining the mines level upper surface

ground level as per future requirement.

(xi) In respect of S. No. 2.21 (q) and (r), it is submitted that that water
tankers are being used to control dust in the lease area and sprinkling
of water is being carried out regularly on the transportation route of
vehicles, for dust suppression and haulage road is being maintained.
Copy of the photograph showing dust suppression are enclosed
along with the half -yearly compliance report filed herein.

In terms of S. No. 8.21 of the report of the joint committee dated
06.01.2024, it is respectfully submitted that proper wire fencing has

been erected all around the periphery of the lease area/mining

/f’:ﬁffw:@f’\
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ANNEXURE - A-1

MINISTRY OF JAL SHAKTI
(Department Of Water Resources, River Development And Ganga Rejuvenation)
(CENTRAL GROUND WATER AUTHORITY)
NOTIFICATION
New Delhi, the 24th September, 2020

S.0. 3289(E).—WHEREAS, on the directions of Hon’ble Supreme Court vide its order dated
thel0th December, 1996 passed in Civil writ Petition No 4677 of 1985, MC Mehta Vs Union of India, the
Central Government constituted the Central Ground Water Authority (hereafter referred to as the
‘Authority’) vide notification number S.0. 38 (E), dated the 14™ January, 1997 to exercise powers under
Section 5 of the Environment (Protection) act, 1986 (29 of 1986) for the purposes of regulation and control
of Ground Water management and development and to exercise certain powers and perform certain
functions relating thereto;

AND WHEREAS, the Authority has been regulating ground water development and management
by way of issuing ‘No Objection Certificates’ for ground water extraction to industries or infrastructure
projects or Mining Projects etc., and framed guidelines in this connection from time to time in twenty two
States and two Union territories, where ground water development is not being regulated by the State
Government Union Territory administration concerned,;

AND WHEREAS, some of the State Governments or, Union territories enacted legislations and
issued regulatory directions or orders for regulating ground water development and management;

AND WHEREAS, the Hon’ble National Green Tribunal, New Delhi vide order dated the 15" April
2015 in OA Nos. 204/205/206 of 2014 has issued directions to the Authority to ensure that any person
operating tube-well, or any means to extract ground water shall obtain permission from the Authority and
shall operate the same subject to the law in force, even if such unit is existing unit or the unit is yet to be
established,;

AND WHEREAS, the said Hon’ble Tribunal vide its order dated the 09" July, 2015 in OA Nos. 34
and 37 of 2014 directed all industrial units which are members of the Common Effluent Treatment Plants
(CETPs) to approach the Authority through State Pollution Control Board for obtaining ‘No Objection
Certificate’ in accordance with the law;

AND WHEREAS, the aforesaid Hon’ble Tribunal vide order dated the 13" July, 2017 in
OA No 200- of 2014 directed that every industry should be directed to pay for extraction of such water, that
too, subject to the conditions stated in the order permitting such extraction;

AND WHEREAS, the said Hon’ble Tribunal vide its order dated the 28"™ August, 2018 in
O.A. Nos. 176 of 2015 and 59 of 2012 respectively directed the Ministry of Water Resources, River
Development and Ganga Rejuvenation to forthwith review the existing mechanism so as to ensure effective
steps for conserving the groundwater resources;

AND WHEREAS, in pursuance of the directions of the Hon'ble National Green Tribunal and
powers conferred by sub-section (3) of section 3 and section 5 of the Environment (Protection) Act, 1986
the Authority, with a view to protect the ground water resources had circulated the draft guidelines for grant
of “No Objection Certificate’ on the 11™ October, 2017 inviting comments and suggestions from all the
stakeholders;

AND WHEREAS, all objections and suggestions received in response to the said draft guideline
have been duly considered by the Central Government, the Authority notified the guidelines to regulate
groundwater over-exploitation and to conserve the groundwater resources in the country vide notification
number S.0. 6140 (E), dated the 12™ December, 2018;

AND WHEREAS, the aforesaid Hon’ble Tribunal vide order dated the 03" January 2019 in the
OA No. 176 of 2015 directed that the above mentioned notification dated the 12" December, 2018 may not
be given effect to as it is unsustainable if tested on ‘Precautionary Principle, Sustainable development as
well as Inter-generational Equity Principles’ and if implemented, will result in fast depletion of
groundwater and damage to water bodies and will be destructive of the fundamental right to life under
Article 21 of the Constitution of India;

AND WHEREAS, the said Hon’ble Tribunal vide order dated the 11" September, 2019 constituted
a committee to deliberate on steps for preventing depletion of groundwater, robust monitoring mechanism
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against unauthorised extractions and fulfillment of ‘No Objection Certificate’ conditions, environment
compensation etc and to submit a report;

AND WHEREAS, the aforesaid committee submitted the report along-with draft guidelines to
regulate groundwater extraction and groundwater conservation in Hon’ble Tribunal on the
16" March, 2020;

AND WHEREAS, the above said Hon’ble Tribunal vide order dated the 20™ July, 2020 directed to
comply with certain points for sustainable groundwater management while issuing ‘No Objection
Certificates’ to commercial establishments by the Authority;

Now therefore, in pursuance of the directions of Hon’ble National Green Tribunal and the powers
conferred by sub-section (3) of Section 3 read with Section 5 of the Environment (Protection) Act, 1986 (29
of 1986), the Department of Water Resources, River Development & Ganga Rejuvenation, hereby notifies
the guidelines to regulate and control groundwater extraction in the country in supersession to this
Ministry notification vide S.0. 6140 (E), dated the 12" December, 2018 as per the Schedule below:

SCHEDULE
Guidelines to regulate and control ground water extraction in India
(with immediate effect)

INDEX
ITEM Page No.
Preamble and Background
1.0 Exemptions from seeking No Objection Certificate..........cc.ccovvvrvvnreiivninninnieeresese e, 35
2.0  Drinking & Domestic use for Residential apartments/ Group Housing Societies/ Government water
SUPPlY agENCIES IN UMDAN @rEAS ......oveviieiieiieiesiee s 35
3.0 AQFICUIUIE SECLON ..ottt st s re e e re e anas 36
4.0  COMMEICIAI USE ..ottt 36
A1 INAUSEITAT USE ...t 36
o |V, 1o 1T g To o 0] (=] SO TSR PRRR 37
4.3 INTraStrUCTUIE PrOJECES. ....cueiviitiieieieiieiest ettt 38
5.0  Ground water abstraction/ restoration Charges ............cooevveveierieninerenese e 39
5.1 Rates of Ground water abstraction /restoration charges..........cocoeevvieivcieiienes 40
6.0  BUIK WALET SUPPIY ... 42
7.0 Abstraction of Saling ground WALEN ............cccciiiiieiiiiiiie et 42
8.0 Protection Of Wetland Areas............coviiiiiiiiiieeee e 42
9.0 General compliance conditions in No Objection Certificate.............ccocvrverereireiisinniininns 43
10.0 Monitoring of compliance of No Objection Certificate Conditions............ccccceovvvrnnnee. 43
11.0 Renewal of No Objection CertifiCate ..........ccoeverieiiiieereee e 44
12.0 Extension of NO Objection CertifiCate ...........coouviiiririneieeeee e 44
13.0 Delegation of powers against illegal groundwater withdrawal ...............ccooovvoiervnrnnn. 44
14.0 Ground Water Level MONITOIING ........cooeiiiiiiiiisisie e 45
15.0 Environmental COMPENSATION .........oiviiiiiieieiisiesiie et 45
15.1 Rates of Environmental COmMPensation: ............ccoevereiierenenie e 45
15.2 Deterrent Factors to compensate losses and environmental damage (for packaged drinking water
units, mining, industries and infrastructural dewatering projects).........cccccoeveveriervenenn 46
16.0 ProviSion Of Penalty .........ccooiiiiiiiiiee e 46
17.0 Other important Conditions (Applicable to all): ..., 48

[F. No. CGWA-21/4/2020-CGWA]
ASHISH KUMAR, Director
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THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]
ANNEXURES

Annexure I Estimation of water requirements for drinking and domestic use.

Annexure II: Guidelines for construction of piezometers and monitoring of groundwater levels and
quality.

Annexure 111 Measures to be adopted to ensure prevention from pollution in the plant premises of
polluting industries/ projects.

Annexure 1V: Outline of hydro-geological report for obtaining No Objection Certificate for
industries.

Annexure V: Format of the Report on ground water conditions (for mining projects).

Annexure VI: Indicative list of Infrastructure projects.

Annexure VII: Supreme Court Order in Civil Writ petition 36 of 2009 regarding measures for

prevention of fatal accidents of small children due to their falling into abandoned bore
wells and tube wells.

Annexure VIII: List of States/ Union territories where ground water extraction is being regulated by
Central Ground Water Authority (CGWA)

Annexure 1X: Glossary of technical terms used

Annexure X : Annual water audits by the industries

Guidelines to requlate and control groundwater extraction in India

Preamble and Background:

On the directions of Hon’ble Supreme Court vide its order dated 10th December, 1996 passed in Civil writ
Petition No 4677 of 1985, MC Mehta Vs Union of India, the Central Government had constituted the
Central Ground Water Board as Authority vide notification number S.0. 38 (E), dated the 14™ January,
1997 to exercise powers under sub section (3) of section 3 of the Environment (Protection) act, 1986 (29 of
1986) for the purposes of regulation and control of Ground Water Management and Development and to
exercise certain powers and perform certain functions as per the said Act.

The Authority has been regulating ground water development and management by way of issuing ‘No
Objection Certificates’ for ground water extraction to industries or infrastructure projects or Mining
Projects etc., and framed guidelines in this connection from time to time applicable in twenty two States
and two Union territories, where ground water development is not being regulated by the State Government
and Union territory administration concerned.

To have sustainable management of water resources in the country groundwater abstraction guidelines have
been prepared to regulate groundwater extraction and conserve the scarce groundwater resources in the
country.

These guidelines will come into force with immediate effect from the date of Gazette Notification and will
supersede all earlier guidelines issued by the Central Ground Water Authority (CGWA).

These guidelines will have pan India applicability. Ground water abstraction in States/ Uts (which are not
regulating ground water abstraction) shall continue to be regulated by Central Ground Water Authority.

Further, wherever States/ Uts have come out with their own groundwater abstraction guidelines, which are
inconsistent with the CGWA guidelines, the provisions of CGWA guidelines will prevail. However, in case
the guidelines followed by such States/ Uts contain some more stringent provisions than CGWA
guidelines, such provisions may also be given effect to by the States/ Uts Authorities in addition to those
contained in the CGWA guidelines. States may be at liberty to suggest additional conditions/ criteria based
on the local hydro-geological situations which shall be reviewed by CGWA/Ministry of Jal Shakti,
Government of India before acceptance.

All new/existing industries, industries seeking expansion, infrastructure projects and mining projects
abstracting ground water, unless specifically exempted under Para 1.0 below, will be required to seek No
Objection Certificate from Central Ground Water Authority or, the concerned State/ UT Ground Water
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Authority as the case may be. The entire process of grant of No Objection Certificate shall be online
through a web based application system.

Water management plans shall be prepared by all the State Ground Water Authorities/ Organizations for all
Over-exploited, Critical and Semi-critical assessment units starting with Over-exploited units. Water
management plans shall be reviewed and updated periodically. Water management plans, data on water
availability and scarcity and policy framed in this regard shall be placed on the websites of Central Ground
Water Authority/ State Ground Water Authority.

1.0 Exemptions from seeking No Objection Certificate:

Following categories of consumers shall be exempted from seeking No Objection Certificate for
ground water extraction:

(i) Individual domestic consumers in both rural and urban areas for drinking water and domestic
uses.

(if) Rural drinking water supply schemes.

(iii) Armed Forces Establishments and Central Armed Police Forces establishments in both rural
and urban areas.

(iv) Agricultural activities.
(v) Micro and small Enterprises drawing ground water less than 10 cum/day.
1.1 Registration of Drilling Rigs

State / Ut Governments shall be responsible for registering drilling rigs operating within their jurisdiction
and for maintaining the database of wells drilled by them. Appropriate link shall be provided in CGWA
portal for making the data available to CGWA.

2.0 Drinking & Domestic use for Residential apartments/ Group Housing Societies/ Government
water supply agencies in urban areas

For grant of No Objection Certificate for ground water extraction, the project proponent has to furnish the
details as per the guidelines issued by the CGWA in proper format as available in CGWA website. No
Objection Certificate for new /existing wells shall be granted only in such cases where the local
Government water supply agency is unable to supply requisite amount of water in the area.

No Objection Certificate shall be granted subject to the following specific conditions:

i) Installation of Sewage Treatment Plants shall be mandatory for all residential apartments/ Group
Housing Societies where ground water requirement is more than 20 m*/day. The water from Sewage
Treatment Plants shall be utilized for toilet flushing, car washing, gardening etc.

ii)  The No Objection Certificate shall be valid for a period of five years from the date of issue or till
such time local Government water supply is provided to the project area, whichever is earlier. In case
the project proponent receives water supply from the concerned local Government Water Supply
Agency during the validity of the No Objection Certificate, intimation regarding availability of public
water supply shall be sent by the project proponent to CGWA and No Objection Certificate will be
cancelled by the Authority. In other cases, the project proponent will apply for renewal of No
Obijection Certificate, ninety days before the expiry of No Objection Certificate.

iii)  Proponents shall be liable to pay ground water abstraction charges for the quantum of ground water
proposed to be extracted, as per rates mentioned in Table 5.1.

Documents to be submitted with the application

a)  Details of water requirement computed as per National Building Code, 2016 (Annexure 1), taking
into account recycling/ reuse of treated water for flushing etc.

b)  Affidavit on non-judicial stamp paper of Rs. 10/- by the applicant, confirming non/ inadequate
availability of public water supply in case of users requiring ground water up to 10 m® day for
drinking/ domestic use.

c) Certificate of non-availability of water from local government water supply agency in cases requiring
ground water in excess of 10 m*/ day for drinking/ domestic use. Government water supply agencies

10
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applying for No Objection Certificate shall submit copy of government approval of the scheme/
project proposed to be implemented.

d)  Ground water quality data of existing bore well/ tube well/ dug well from any National Accreditation
Board for Testing and Calibration Laboratories (NABL) accredited laboratory or Govt. approved
laboratory (in case of existing projects applying for no objection certificate)

e)  Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws
issued by Ministry of Housing & Urban Affairs.

3.0 Agriculture Sector

Agriculture sector is the backbone of the Indian economy. As per Minor Irrigation Census 2013-14, 87.86%
of wells are owned by marginal, small and semi-medium farmers having land holding up to 4 hectares (ha).
Around 9.18 % of wells are owned by medium farmers having land holding 4 — 10 ha and 2.96% of the
wells are owned by big farmers having land holding more than 10 ha.

Considering the number of ground water abstraction structures, regulation of ground water in agriculture
sector through a ‘command and control’ strategy will prove to be an arduous task. Therefore, a
participatory approach for sustainable ground water management would be more productive.

States/Uts are advised to review their free/subsidized electricity policy to farmers, bring suitable water
pricing policy and may work further towards crop rotation/diversification/other initiatives to reduce over-
dependence on groundwater.

Agriculture sector shall be exempted from obtaining No Objection Certificate for ground water extraction.
4.0 Commercial Use

No new major industries shall be granted No Objection Certificate in over-exploited assessment areas
except as per the policy guidelines.

Availability of ground water resources shall be given due regard while considering applications for grant of
No Objection Certificate for commercial use.

Commercial entities extracting ground water shall be required to submit online annual water audit report
including an audit of water use as mentioned in the relevant sections. CGWA/ State Ground Water
Authority (SGWA) shall publish all such audit reports online.

CGWA/ SGWA:s shall engage independent agencies to verify the compliance of No Objection Certificate
conditions periodically.

4.1 Industrial Use

In Over-exploited assessment units, No Objection Certificate shall not be granted for ground water
abstraction to any new industry except those falling in the category of Micro, Small and Medium
Enterprises (MSME). However, No Objection Certificate for drinking/ domestic use for work force, green
belt use by these new industries shall be permitted. Expansion of existing industries involving increase in
guantum of ground water abstraction in over-exploited assessment units shall not be permitted. No
Objection Certificate shall not be granted to new packaged water industries in Overexploited areas, even if
they belong to MSME category.

No Objection Certificate for ground water extraction by industries shall be granted subject to the following
specific conditions:

i) No Objection Certificate shall be granted only in such cases where local government water supply
agencies are not able to supply the desired quantity of water.

ii)  All industries shall be required to adopt latest water efficient technologies so as to reduce dependence
on ground water resources.

iii)  All industries abstracting ground water in excess of 100 m*d shall be required to undertake annual
water audit through Confederation of Indian Industries (Cll)/ Federation Indian Chamber of
Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified auditors and submit
audit reports within three months of completion of the same to CGWA. All such industries shall be

11
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required to reduce their ground water use by at least 20% over the next three years through
appropriate means.

iv)  Construction of observation well(s) (piezometer)(s) within the premises and installation of
appropriate water level monitoring mechanism as mentioned in Section 15 shall be mandatory for
industries drawing/ proposing to draw more than 10 m*day of ground water and. Monitoring of
water level shall be done by the project proponent. The piezometer (observation well) shall be
constructed at a minimum distance of 15 m from the bore well/production well. Depth and aquifer
zone tapped in the piezometer shall be the same as that of the pumping well/ wells. Detailed
guidelines for design and construction of piezometers are given in Annexure Il. Monthly water level
data shall be submitted to the CGWA through the web portal.

v)  The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project
premises. Industries which are likely to pollute ground water (chemical, pharmaceutical, dyes,
pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives
etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye,
Chemical/ Petrochemical, Coal washeries, other hazardous units etc. (as per CPCB list) need to
undertake necessary well head protection measures to ensure prevention of ground water pollution
(Annexure I11).

viii) All industries drawing ground water in safe, semi-critical and critical assessment units shall be
required to pay ground water abstraction charges as applicable as per Tables 5.2 A and 5.3 A.

iX) All existing industries drawing ground water in over-exploited assessment units shall be liable to pay
ground water restoration charges as applicable as per Tables 5.2 B and 5.3 B.

Documents to be submitted with the application

(@) An affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water supply from
local government agencies in cases where ground water requirement is up to 10 m*/day.

(b) Certificate regarding non/ partial availability of fresh water/ treated waste water supply from the local
government water supply agency in cases where requirement of ground water is more than 10
3
m-/day.

(c) Ground water quality data of existing bore well/ tube well/ dug well from any NABL accredited
laboratory or Govt. approved laboratory (in case of existing projects applying for No Objection
Certificate)

(d) Water quality data of bore well/ tube well/ dug well in respect of existing industries from NABL
accredited laboratories/Government approved laboratories.

(e) Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws
issued by Ministry of Housing & Urban Affairs.

() Impact Assessment report: All projects extracting/proposing to extract ground water in excess of
100 m*/day in Over-exploited, Critical and Semi-critical areas shall have to mandatorily submit
impact assessment report of existing/ proposed ground water withdrawal on the ground water regime
and also socio-economic impacts report prepared by accredited consultants. Pro-forma for the report
is given in Annexure 1V.

4.2 Mining Projects

All existing as well as new mining projects will be required to obtain No Objection Certificate for ground
water abstraction. Since mining projects are location specific, there will be no ban on grant of No Objection
Certificate for abstraction of ground water for such projects in over-exploited assessment units.

No Objection Certificate for mining projects shall be granted subject to the following specific conditions:

i) It shall be mandatory for all the mining industries to ensure that water available from de-watering
operations is properly treated and should be gainfully utilized for supply for irrigation, dust

12
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suppression, mining process, recharge in downstream and for maintaining e-flows in the river
system.

ii)  Construction of observation well(s) (piezometers) along the periphery in the premises, for monthly
ground water level monitoring, shall be mandatory for mines drawing/ proposing to draw more than
10 m®day of ground water. Depth and aquifer zone tapped in the piezometer shall be commensurate
with that of pumping well/ wells.

iii)  In addition, the proponent shall monitor ground water levels by establishing observation wells
(piezometers) in the core and buffer zones as specified in the No Objection Certificate.

iv)  In case of coal and other base metal mining the project proponent shall use the advance dewatering
technology (by construction of series of dewatering abstraction structures) to avoid contamination of
surface water.

V) In addition to this, all mining units shall also monitor the water quality of mine seepage and mine
discharge through NABL accredited/ Govt. approved laboratories and the same shall be submitted at
the time of self compliance.

vi)  All mining projects drawing ground water in safe, semi-critical and critical assessment units shall be
required to pay ground water abstraction charges as applicable as per Tables 5.4 A.

vii)  All mining projects drawing ground water in over-exploited assessment units shall be liable to pay
ground water restoration charges as per Table 5.4 B.

Documents to be submitted with the application
(a) Mining plan approved by the concerned Govt. agency/ department.

(b) Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws
issued by Ministry of Housing & Urban Affairs.

(c) Comprehensive report prepared by accredited consultant on ground water conditions in both core and
buffer zones of the mine, depth wise and year wise mine seepage calculations, impact assessment of
mining and dewatering on ground water regime and its socio-economic impact, details of recycling,
reuse and recharge, reduction of pumping with use of technology for mining and water management to
minimize and mitigate the adverse impact on ground water, based on local conditions. Format for
report is given in Annexure V.

4.3 Infrastructure projects:

Since infrastructure projects are location specific, grant of No Objection Certificate to such projects located
in over-exploited assessment units shall not be banned. New infrastructure projects/ residential buildings
may require dewatering during construction activity and/ or use ground water for construction. In both
cases, applicants shall seek No Objection Certificate from CGWA before commencement of work.
However, in over-exploited assessment units, use of ground water for construction activity shall be
permitted only if no treated sewage water is available within 10 km radius of the site. New as well as
existing Infrastructure projects shall also be required to seek No Objection Certificate for abstraction of
ground water.

No ‘No Objection Certificate’ shall be granted for extraction of groundwater for Water Parks, Theme Parks
and Amusement Parks in over-exploited assessment units.

Indicative list of Infrastructure projects is given in Annexure V1.

The No Objection Certificate for ground water abstraction will be granted subject to the following specific
conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out
regular monitoring of dewatering discharge rate (using a digital water flow meter) and submit the
data through the web portal to CGWA/SGWA as applicable. Monitoring records and results should
be retained by the proponent for two years, for inspection or reporting as required by CGWA/
SGWA.
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ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground
water requirement is more than 20 m*/day. The water from STP shall be utilized for toilet flushing,
car washing, gardening etc.

iii)  For infrastructure dewatering/ construction activity, No Objection Certificate shall be valid for
specific period as per the detailed proposal submitted by the project proponent.

iv)  All infrastructure projects drawing ground water in safe, semi-critical and critical assessment units
shall be required to pay ground water abstraction charges as applicable as per Table 5.3 A.

v)  All infrastructure projects (new/ existing) drawing ground water in over-exploited assessment units
shall be liable to pay ground water restoration charges as per Table 5.3 B.

Documents to be submitted with the application

(@ In cases where dewatering is involved, submission of impact assessment report prepared by an
accredited consultant on the ground water situation in the area giving detailed plan of pumping,
proposed usage of pumped water and comprehensive impact assessment of the same on the ground
water regime shall be mandatory. The report should highlight environmental risks and proposed
management strategies to overcome any significant environmental issues such as ground water level
decline, land subsidence etc.

(b) An affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water from any
other source in case water is required for construction in safe and semi critical areas.

(c) Certificate from a government agency regarding non availability of treated sewage water for
construction within 10 km radius of the site in critical and over-exploited areas.

(d) Certificate of non-availability of water from local government water supply agency in respect of all
categories of assessments units for commercial use.

(e) Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws
issued by Ministry of Housing & Urban Affairs.

(f)  Details of water requirement computed as per National Building Code, 2016 (Annexure 1), taking
into account recycling/ reuse of treated water for flushing etc. (in case of completed infrastructure
projects for commercial use).

(g) Completion certificate from the concerned agency for infrastructure projects requiring water for
commercial use.

5.0 Ground water abstraction/ restoration charges

All residential apartments/ group housing societies/ Government water supply agencies in urban areas shall
be required to pay ground water abstraction charges.

All industries/mining/ infrastructure projects drawing ground water in safe, semi-critical and critical
assessment units will have to pay ground water abstraction charges based on quantum of ground water
extraction and category of assessment unit as per details given in this guideline.

All existing mining/ infrastructure projects and existing industries including MSME drawing ground water
in over-exploited assessment units will have to pay ground water restoration charges based on quantum of
ground water extraction. Further, new MSME, new infrastructure and new Mining projects in over
exploited areas shall also be required to pay ground water restoration charges.

Existing industries, infrastructure units and mining projects which have installed/constructed artificial
recharge structures in compliance of the conditions prescribed in the groundwater guidelines prevailing at
the time of grant of No Objection Certificate or its renewal shall be eligible for a rebate of 50% (fifty
percent) in the ground water abstraction charges/ground water restoration charges, subject to their
satisfactory performance and verification.

The revenue generated from the proposed water abstraction/ restoration charges shall be kept in a separate
fund for implementation of site specific suitable demand/ supply side interventions.
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5.1 Rates of Ground water abstraction /restoration charges

. Drinking and domestic use for residential apartments/ group housing societies/ Government
water supply agencies in Urban areas

All residential apartments/ Group Housing Societies requiring water only for drinking/domestic use
requiring No Objection Certificate would pay ground water abstraction charges as per rates given below in
Table 5.1.

Table 5.1 Ground Water Abstraction charges for Drinking & Domestic use.

Quantum of Groundwater withdrawal Rate of ground water abstraction charges
(m*/month) (Rs. per m?)
0-25 No charge
26-50 1.00
>50 2.00

Government water supply agencies and Government infrastructure projects shall pay Ground water
abstraction Charges @ Rs. 0.50 per m°.

Il.  Packaged Drinking Water units

Rates of ground water abstraction charges for packaged drinking water units in safe, semi-critical and
critical assessment units are given in Table 5.2 A and those for ground water restoration charges in over-
exploited assessment units are given in Table 5.2 B.

Table 5.2 A: Rates of ground water abstraction charges for packaged drinking water units
(Rs per m®)

S.No. Category Quantum of ground water withdrawal

of area Upto 51 to <200 200 to <1000 1000 to 5000

50m°®/day m*/day m*/day <5000 m*/day
v me/day and above
Ground
water use

1. Safe 1.00 3.00 5.00 8.00 10.00
. Semi-critical 2.00 5.00 10.00 15.00 20.00
3. Critical 4.00 10.00 20.00 40.00 60.00

Table 5.2 B: Rates of ground water restoration charges for packaged drinking water units
(Rs per m®)

S.No. Category Quantum of ground water withdrawal
of area Up to 50 51 to <200 200 to <1000 1000 to 5000
. m*/day m*/day m*/day <5000 m*/day
mP/day and above
Ground
water use
1. Over-exploited 8.00 20.00 40.00 80.00 120.00
(existing
industries only)

15



453

[T —=vE 3(ii)] ST 3T TSI ; STETETLOT

16

I1l.  Other Industries & infrastructure projects

Rates of ground water abstraction charges for other industries and infrastructure projects in safe, semi-
critical and critical assessment units are given in Table 5.3 A and those for ground water restoration charges
in over-exploited assessment units are given in Table 5.3 B.

Table 5.3 A: Rates of Ground Water abstraction charges for other industries & infrastructure
projects (Rs per m®)

S.No. Category Quantum of ground water withdrawal
of area <200 200 to <1000 1000 to 5000 m*/day and
. m*/day m*/day <5000 above
m*/day
Ground water
use

Safe 1.00 2.00 3.00 5.00

. Semi-critical 2.00 3.00 5.00 8.00

3. Critical 4.00 6.00 8.00 10.00

Table 5.3 B: Rates of ground water restoration charges for other industries & infrastructure projects
(Rs per m®)

S.No. Category Quantum of ground water withdrawal
of area <3200 200 tg) <1000 1000 to 5000 m*/day and
v m>/day m>/day <5000 above
m*/day
Ground water
use
1. Over-exploited (existing 6.00 10.00 16.00 20.00
industries / new
Industries as per the
present Guidelines)

IV. Mining projects

Rates of ground water abstraction charges for mining, which are drawing ground water in safe, semi-critical
and critical assessment units are given in Table 5.4 A and those for ground water restoration charges in case
of projects drawing ground water in over-exploited assessment units are given in Table 5.4 B.

Table 5.4 A: Rates of ground water abstraction charges for mining (Rs. per m®)

S.No. Category Quantum of ground water withdrawal
of area <200 200 to <1000 1000 to 5000 m*/day and
. m*/day m*/day <5000 above
Ground water m’/day
use >
1. Safe 1.00 2.00 2.50 3.00
. Semi-critical 2.00 2.50 3.00 4.00
3. Critical 3.00 4.00 5.00 6.00
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Table 5.4 B: Rates of ground water restoration charges for mining (Rs. per m®)

S.No. Category Quantum of ground water withdrawal
of area <200 200 to <1000 1000 to 5000 m*/day and
. m*/day m*/day <5000 above
Ground water m’/day
use >
1. Over-exploited 4.00 5.00 6.00 7.00

6.0 Bulk Water Supply

All private tankers abstracting ground water and use it for supply as bulk water suppliers will now
mandatorily seek No Objection Certificate for ground water abstraction. The bulk water suppliers through
tankers drawing ground water in safe, semi-critical and critical assessment units shall pay groundwater
abstraction charges as per the Table-6.1 A. The bulk water suppliers drawing ground water in over-
exploited assessment units shall pay the groundwater restoration charges as per the Table-6.1 B. All
tankers will have to install GPS based system for their monitoring of movement/area of operation.

Modalities for issue of No Objection Certificate for bulk/tanker water supplies shall be worked out in
consultation with States/Uts and suitable guidelines in this regard will be framed and issued separately for
the same.

Table-6.1A: Groundwater abstraction charges for Bulk/Tanker water supplies

Category Rate per m3 (in Rs.)
Safe 10
Semi Critical 20
Critical 25

Table-6.1B: Groundwater abstraction charges for Bulk/Tanker water supplies

Category Rate per m3 (in Rs.)

Over Exploited 35

7.0 Abstraction of Saline ground water

Abstraction of saline ground water in areas having either saline ground water at all depths or pockets of
saline ground water in an otherwise fresh water area for use by industries/ dewatering by infrastructure/
mining projects including those located in over-exploited areas would be encouraged. Such industries shall
be exempted from paying ground water abstraction charges.

The list of such assessment units having saline ground water at all depths as per the latest assessment of
dynamic ground water resources will be made available by the CGWA in their website. However, due care
shall be taken in respect of disposal of effluents by the units so as to protect the water bodies and the
aquifers from pollution.

Detailed guidelines in this regard shall be prepared and issued separately.
8.0 Protection of Wetland Areas

The wet land areas in the country are very crucial as they are direct reflection of the presence of ground
water in such areas. The protection of the wetland areas is being separately handled by the Wetland
Authorities. Since ground water is very crucial for the survival of the wetland area, any excessive ground
water development within the zone of wetland area would affect the volume of water in that wetland.

17
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Projects falling within 500 m. from the periphery of demarcated wetland areas shall mandatorily submit a
detailed proposal indicating that any ground water abstraction by the project proponent does not affect the
protected wetland areas. Furthermore, before seeking permission from CGWA, the projects shall take
consent/approval from the appropriate Wetland Authorities to establish their projects in the area.

9.0

Vi.

Vii.

viii.

General compliance conditions in No Objection Certificate

Installation of digital water flow meter (conforming to BIS/ IS standards) having telemetry system in
the abstraction structure(s) shall be mandatory for all users seeking No Objection Certificate and
intimation regarding their installation shall be communicated to the CGWA within 30 days of grant
of No Objection Certificate through the web-portal.

Proponents shall mandatorily get water flow meter calibrated on from an authorized agency once in
a year.

Proponents shall install roof top rain water harvesting & recharge systems in the project area.

Proponents shall pay Ground Water Abstraction/ Restoration Charges based on quantum of ground
water extraction as applicable as per the rates given in Section 6.

Construction of purpose-built observation wells (piezometers) for ground water level monitoring
shall be mandatory as per Section 15. Water level data shall be made available to CGWA through
web portal. Detailed guidelines for construction of piezometers are given in Annexure-I1I.

Proponents shall monitor quality of ground water from the abstraction structure(s) once in a year.
Water samples from bore wells/ tube wells / dug wells shall be collected during April/May every
year and analysed in NABL accredited laboratories for basic parameters (cations and anions), heavy
metals, pesticides/ organic compounds etc. Water quality data shall be made available to CGWA
through the web portal.

If the existing well becomes defunct due to mechanical failure within the validity period of No
Obijection Certificate, the user can construct a replacement well under intimation to CGWA on web
portal. The defunct well shall be properly sealed (Refer Annexure VI1). The user will be required to
submit documentary proof in this regard. However, if the existing abstraction structures fails to yield
water and he proponent desires to drill another tubewell in the same premises, prior permission of
the Authority shall be required. If the replacement well is to be drilled in some different place, the
proponent shall obtain fresh No Objection Certificate.

Wherever feasible, requirement of water for greenbelt (horticulture) shall be met from recycled /
treated waste water.

In case of change of ownership, new owner of the industry will have to apply for incorporation of
necessary changes in the No Objection Certificate with documentary proof within 60 days of taking
over possession of the premises.

10.0 Monitoring of compliance of No Objection Certificate Conditions

To monitor the compliance of No Objection Certificate conditions, Central Ground Water Authority and
State/ UT Ground Water Authorities shall take the following steps:

a.
b.

Suitable MIS will be developed for compliance monitoring.

District Collectors/Deputy Commissioners (DCs) /District Magistrates (DMs) are authorized to take
enforcement measures like  sealing of unauthorized ground water abstraction structures,
disconnection of electricity, launching of prosecution against those violating the No Objection
Certificate conditions and taking action for imposition of Environmental Compensation.

Technical officers of CGWB/ CGWA and State groundwater organizations are authorized to take
actions with respect to monitoring and periodic inspections with the approval of competent
authority.

In case of violation of any of the No Objection Certificate conditions, the proponents shall be liable
to pay the penalties as per Section 16.
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11.0 Renewal of No Objection Certificate

No objection certificate shall be renewed periodically, subject to the compliance of the conditions
mentioned therein:

I. The applicant shall apply for renewal of No Objection Certificate at least ninety days prior to
expiry of its validity.

ii. Application for renewal of No Objection Certificate shall be accompanied by the Compliance
Report.

iii. Before granting renewal, Central Ground Water Authority or State/ Ut Authority shall satisfy itself
that the conditions of No Objection Certificate have been complied with.

iv. In case of change in category of the assessment unit, renewals would be granted with conditions as
laid down for new category.
V. No Objection Certificate will be renewed for the terms specified for various uses as follows:
Category Use Term of renewal
Critical, Infrastructure projects for drinking & domestic 5 years
Semi-critical use and urban Water Supply Agencies
and Industries 3 years
safe Mines 2 years
Over exploited All users in ‘Over-exploited areas’ 2 years

Vi.

Vii.

If the application for renewal is submitted in time and the CGWA\/ the respective State/ Ut Authority
is unable to process the application in time, No Objection Certificate shall be deemed to be extended
till the date of renewal of No Objection Certificate.

If the proponent fails to apply for renewal within 3 months from the date of expiry of No Objection
Certificate, the proponent shall be liable to pay Environmental Compensation for the period starting
from the date of expiry of No Objection Certificate till No Objection Certificate is renewed by the
competent authority.

12.0 Extension of No Objection Certificate

If the proponent is unable to construct the well(s) during the validity period of No Objection Certificate for
genuine reasons, the proponent will have to apply for extension of No Objection Certificate. Application
for extension should be supported by documents justifying the reasons for delay. Other conditions for grant
of extension of No Objection Certificate will be the same as that for fresh No Objection Certificate.

Extension of No Objection Certificate will be granted for a maximum period of two years. No further
extension will be granted after the expiry of the extended period. In that case, the applicant will have to
apply afresh for grant of No Objection Certificate.

13.0 Delegation of powers against illegal groundwater withdrawal

Central Ground Water Authority has appointed the District Magistrate/ District Collector/ Sub Divisional
Magistrates of each Revenue District/Sub division as Authorized Officers, who have been delegated the
power to seal illegal wells, disconnect electricity supply to the energised well, launch prosecution against
offenders etc. including grievance redressal related to ground water in their respective jurisdictions.

In order to further decentralise and strengthen the monitoring and compliance mechanism as per the
guidelines, officials of concerned Departments of Revenue and Industries of the States/Uts shall be
appointed as Authorised Officers in consultation with the State/Ut Governments.

A copy of the No Objection Certificate issued by the CGWA in the No Objection Certificate Application
Portal (NOCAP) will be forwarded to the respective District Magistrate/ District Collector. In case of any
violation of the directions of Central Ground Water Authority and non-fulfilment of the conditions laid
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down in the No Obijection Certificate, the Authorised Officers will file appropriate Petition/Original
Application etc under sections 15 to 21 of the Environment (Protection) Act, 1986 in appropriate Courts.

14.0 Ground Water Level Monitoring

All the project proponents (drawing ground water more than 10 cum/d) have to mandatorily construct
Piezometers (observation wells) within their premises for monitoring of the ground water levels. Such a
mechanism of compliance conditions has been made to ensure that every month the ground water level in
the project area can be monitored and observed. In this regard the necessary criteria for monitoring of water
levels through piezometers by the project proponents is given in Table 14.1.

Table 14.1 No. of Piezometers to be constructed & Type of Water Level Monitoring Mechanism

Quantum of Ground water No. of Monitoring mechanism
S.No. . piezometer DWLR with
withdrawal (cum/d . Wi
( ) requ”'ed Manual DWLR Telemetry
1 <10 0 0 0 0
2 11-50 1 1 0 0
3 51-500 1 0 1 0
4 >500 2 0 1 1

The piezometer shall be suitably located to ensure that zone of aquifer tapped in the piezometer is the same
as that of the pumping well.

15.0 Environmental Compensation

Extraction of ground water for commercial use by industries, infrastructure units and mining projects
without a valid No Objection Certificate from appropriate authority shall be considered illegal and such
entities shall be liable to pay Environmental Compensation for the quantum of ground water so extracted.
The norms prescribed by Central Pollution Control Board (CPCB) shall be utilized for calculating the
Environmental compensation as mentioned below:

ECew = Ground water consumption per day x Environmental Compensation rate (ECRgw) X No. of days x
Deterrence factor

where ground water consumption is in m3/day and ECRgy in Rs./ cum
15.1 Rates of Environmental Compensation:

Rates of Environmental Compensation (ECRgw) for various types of users in different categories of
assessment units are given in Table 15.1 to 15.3.

Table 15.1 : ECRgyw for Packaged Drinking Water units

S.No. |Area Category Water Consumption (cum/day)
<200/ 200 to <1000 1000 to <5000 5000 & above
Environmental Compensation Rate (ECRg,,) in Rs./m3
Safe 12 18 24 30
2 [Semi critical 24 36 48 60
3 Critical 36 48 66 90
4 |Over- exploited 48 72 96 120

Note :-Minimum ECgy shall not be less than Rs 1,00,000/-
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Table 15.2: ECRgw for Mining/ infrastructure dewatering projects

S.No. Area Category Water Consumption (cum/day)
<200 200 to 1000 to 5000 & above
<1000 <5000
Environmental Compensation Rate (ECRg,) in Rs./m3
1 | Safe 15 21 30 40
2 [Semi critical 30 45 60 75
3 | Critical 45 60 85 115
4 | Over- exploited 60 90 120 150
Note :-Minimum ECg,, shall not be less thanRs 1,00,000/-
Table 15.3: ECRgw for Industrial units
S.No. Area Water Consumption (cum/day)
Category <200 200 to 1000 to 5000 & above
<1000 <5000
Environmental Compensation Rate (ECRg,) in Rs./m3
1 Safe 20 30 40 50
2 Semi critical 40 60 80 100
3 Critical 60 80 110 150
4 Over- exploited 80 120 160 200

Note :-Minimum ECg, shall not be less thanRs 1,00,000/-

15.2 Deterrent Factors to compensate losses and environmental damage (for packaged drinking water
units, mining, industries and infrastructural dewatering projects)

The following deterrent factors based on the duration of illegal ground water extraction shall be levied to
compensate for the losses and environmental damages as detailed in Table 15.4.

Table 15.4: Deterrent factor based on quantum of ground water withdrawal and number of years of
illegal withdrawal

S.No. Water Consumption Deterrence Factor
< 2 years 2-5 years >5 years
1 <1000 KLD 1.00 1.00 1.25
2 1000-5000 KLD 1.00 1.00 1.50
3 >5000 KLD 1.00 1.25 2.00

Note: KLD — Kilolitre per day

16.0 Provision of Penalty

Penalty shall be imposed on the proponents for non-compliance of No Objection Certificate conditions
issued by the appropriate authority. Rates of penalty proposed for non-compliance of various conditions of
No Objection Certificate are given in Table 16.1.The rates of the penalty shall be reviewed periodically
with the approval of competent authority in Ministry of Jal Shakti.
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Table 16.1: Penalty provision for non Compliance of No Objection Certificate conditions

S. No. Items Charges in Rs.
1 Non installation/faulty Digital water Flow meter with telemetry system. 200000
2 Non disclosure/ construction of additional groundwater abstraction structures

a) Non-functional Structures.
b) Defunct/Abandoned 200000
Note: Given rates are for unit non-functional/defunct/abandoned structures. 100000
This shall be multiplied with total such structures to arrive at consolidated
penalty.
3 Reporting of fresh water zones as Brackish / Saline zones in application. 200000
4 Non Installation of Piezometer. 200000
5 Non Installation/faulty DWLR/Telemetry system 100000
Non Construction/Inadequate capacity of Recharge / Water conservation
6 structures. 500000
7 Non maintenance of Recharge structures. 200000
Injection of treated/untreated water into the aquifer system.
Note: In addition to penalty, the proponent shall bear the cost of aquifer 1000000
8 remediation as per the provisions of Environment (Protection) Act, 1986.
9 Non Submission of Water level/Water quality Data. 50000
Non-maintenance of log book of daily withdrawal/non submission of
10 Groundwater abstraction data. 50000
11 Non submission of photograph of recharge structure(s). 50000
12 Non Submission of Self Compliance report. 100000
Construction ~ of  groundwater  abstraction  structures by un 100000
13 authorized/unregistered Drilling Rigs (per structures).
14 Non registration of water supply tankers. 500000
15 Submission of false information/ undertaking. 100000

Charges shall also be payable for correction/modification in the existing issued No Objection Certificate
letter. The details of such charges are given in Table 16.2.

Table 16.2: Proposed Charges for correction/Modification in the existing issued No Objection

Certificate
S. No. Items Charges in Rs.
1 Change in recharge quantum 10000
2 Change in User ID. 5000
3 Change in firm Name 5000
4 Extension of No Objection Certificate 5000
5 Issuance of duplicate No Objection Certificate 5000
6 Issuance of corrigendum to No Objection Certificate 5000
7 Any other items/corrections etc 5000
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17.0 Other important Conditions (Applicable to all):

2
Vi.

Vii.

viii.

Note:

Sale of ground water by a person/ agency not having valid no objection certificatefrom CGWA/State
Ground Water Authority is not permitted.

In infrastructure projects, paved/parking area must be covered with interlocking/perforated tiles or
other suitable measures to ensure groundwater infiltration/harvesting.

In case of Infrastructure projects, the firm/entity shall ensure implementation of dual water supply
system in the projects. Compliance of the same shall be submitted through the web portal.

Non-compliance of conditions mentioned in the No Objection Certificate may be taken as sufficient
reason for cancellation of no objection certificate accorded/ non-renewal of No Objection
Certificate.

No application shall be entertained without supporting documents as specified in relevant sections.
Abstraction structure(s) should be located inside the premises of project property.

Self compliance of conditions laid down in the no objection certificate shall be reported by the users
online in the web portal of Central Ground Water Authority/state Ground Water Authority.

Processing fee prescribed, if any, from time to time shall be charged for various services.

1. Guidelines are subject to modification from time to time.

2. In

case of any discrepancy between Hindi and English versions of this document including the

annexures, the English version shall prevail.

n

TRUE COPY
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ANNEXURE - A-2

From

St Nikshyy Pandey g7, Shri Rigy,
R/o Mok« B ' :

Date; 08 /a%’ / }592-7
: UKt py;
Atwan ke Pokjg S Ahdey

L

Mining Project at Avaji g,

: A Vilagés Sospar, Tepsa CHunar & District: Mii¢sapu.
State': Uttar Pragesy (edse Area~ 1011, OF2.50 Aeresy

LAer 335):'“(-‘] n]y«2023 {o Dec-Zﬂzs)

Re’fNci_._~=:ZSB!Pﬁrya!DEAG}Sand's_tbﬁMPfiﬂl8 ;
Deat:Sir,

- This is to inform you:ﬂﬁa_z—;gur:

TMHB'EO“éf

X ;

)
Nikshay Pandisy
Projeit Proponent

Cojy to:

1. The Regional Officer, MoEF
Luckniow:226020,

&CC; GO, Sth Floor; Kendtiya Bliawen, Sector H, Aliganj
" ’ ¥ 1 '
. R o e '__U“'ﬂr'lljmdésh
2. The Direcior & Secretary (SEAC), Directorate.of Bavironment, Lucknow
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From Date: 16.02.2024

Shri Nikshay Pandey S/o0. Shri Rishi Kant Pandey
R/o Moh.- Bhatwan ke Pokhar.

Tehsil- Sadar, District- Mirzapur,

Uttar Pradesh

To
The Member Secretary,
U.P. Pollution Control Board,
Building No. TC-12V,
Vibhuti Khand, Gomti Nagar,
Lucknow -226010

>

Subject: Compliance of Environmental Clearance Conditions for Building Stone (Sand Stone)
Mining Project at Araji No. 142, Village: Sonpur, Tehsil: Chunar & District: Mirzapur,
State : Uttar Pradesh (Lease Area— 1.01 Ha or 2.50 Acres). (July-2023 to Dec-2023)

Ref No - 753/Parya/DEAC/Sandstone/MZP/2018
Dear Sir.

This is to inform you that our project has been accorded Environmental Clearance from DEIAA, UP, for
Ref no- 753/Parya/DEAC/Sandstone/MZP/2018 on dated 23-10-2018.

Point wise compliance of the stipulated environmental conditions/safeguards mentioned in the
Environmental Clearance is enclosed as hard and soft copy formats.

We assure that the compliance of the conditions given by DEIAA will be strictly followed with the
progress of the project on letter & spirit.

Thanking you,

Yours Sincerely,

Nikshay Pandey
Project Proponent

Copy to:

1. The Regional Officer, MoEF&CC, GOI, 5th Floor, Kendriya Bhawan, Sector H, Aligan)
Lucknow-226020.
2. The Director & Secretary (SEAC), Directorate of Environment, Lucknow, Uttar Pradesh
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District Magistrate, Mirzapur

To, | Chairperson of DEIAA
Coll i 231001
g‘:’iﬂ“"h‘? Pandey Phone : nmzwmm‘m
’ Email : mi nsoffice@gmail.com
S/o Shri Rishi Kant Pandey s
R/o Moh.- Bhatwan ke Pokhari,
Teh.- Sadar, District- Mirzapur,
Uttar Pradesh
Ref. No.753 /Parya/DEAC/Sandstone/MZP/2018 Date: 2-3-)0,2018

Sub:  Environmental Clearance for Sand Stone (Building Stone) Mining at Ararji No. 142,
Village-Sonpur, Tehsil-Chunar, District-Mirzapur.(Lease Area-1.01 Ha. or 2.50 Acres)

Dear Sir,

Please refer to your application letter dated 01/09/2018 addressed to the Member Secretary,
DEIAA Committee, District-Mirzapur. The project proponent also submitted the Undertaking project
proponent and consultant that the all information/data submitted with regards to application for

~ environmental clearance is correct and true to best of their knowledge.
A presentation was made by the project proponent alongwith their environmental consultant

Shri Vidya Bhushan Trivedi. The proponent through the documents submitted and presentation made,
informed the committee that:

1 The environmental clearance is sought for Sand Stone (boulder mining) at Bhukhand Aaraji
No.142, Village-Sonpur, Teh.-Chunar, District-Mirzapur, U.P. (Leased Area-1.01 Ha. or 2.50

acres).
2. The mining lease was granted on date 27.08.2016 for a period of 10 Years which shall be

expired date 26.08.2026.

3. The Project proposal falls under category “B-2” of EIA Notification, 2006 (as amended).

4, The mine lease area located between latitude N Pillar (A) 25°02'56.45", (B) 25°03'01.58" and
Longitude E Pillar (A) 83°0020.05", (B) 83°00724.12".

5. The mining plan prepared by Shri Vidya Bhushan Trivedi (RQP/SME/JP/2016) duly approved
by Directorate of Geology & Mining U.P. vide letter no.896/MP/2016 dated 17/07/2018.

6. The water requirement will be limited to 02.50KLD and will be supplied from the tankers hand
pumps and tube wells.

s Mu:ung 1S pmposcd for Buﬂdlng Stone, Sand Stone and Quartizite as applied. The land used
for mining area is stony land in nature and lease area is not covered with any vegetation.

8. The ultimate depth of mining will be 15 meter.
9. The mining operation will not be carried out in safety zone of any bndgc or embankment or in

eco-fragile zone such as habitat of any wild fauna.

10.  The annual production of 75,000M*/annum Sand Stone is proposed.

11. The Village Sonpur has electricity connection while lease area is not connected with
electricity.

12. It shall be opencast semi-mechanized mine. Mechanical Excavator shall be deployed for the

excavation of boulders as well as removal of overburden into Tata tippers shall be transported
to clearing the plantation site. Drilling & Blasting shall be carried out with 32mm dia, tractor

mounted jack hammer drill & blasting shall be carried out 25mm geletine and DF cord with
delay electric detonator.
13. This project does not attract any of the general conditions applicable on mining projects

specified in EIA Notification 14/09/2006.
14.  Regarding the project no litigation is pending in any court.

SIVNTE I FIAONE.NRE N T TErT .
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Based on the recommendations of the iamet | ovel legen Aggraissl (ammmities (faaeting
held on 19/09/2018) on the abave sald project, The Distiier avicanmnent [t Assasarnent Autherity
(meeting held an 17/10/2018) has decided 1w grant e Lavirommemal Cleatance (s e litle projet fin
collection of 75MM’!mum Sand Sone from mining lesss Arsa 250 sires (| 01 Hin ) s vihid ull
lease period slongwith following General and sgeaific Conditions

. Any ldd&m of the mining srea, chanps of Khasrs nuimbwis, sohancamenl of caphéily, shangs i
mining technology, modemization and soope of working shall required pricr savifemmsntal

clearance ns per FIA notilication, 2006

3 No change in the calendar plan lncluding ercavation, quantam i mineral snd wests chall be mads
3 1t shall be ensured that mining speration will be done as In approved mining plan
4, Mining will be carried out as per the approved mining plan. In case of iy viclstion of miting plan,

the Environmental Clesrsnce given by DEIAA will e desrmsd null & veod,

5. Lesseo shall obtained the permission for deployment of Heavy Varth Moving Mackinsey (JTEMM)
from the Director, Mines Safety, Varans Id.ozm, Varansl, U.FP. under regulation 106(2) of Mines
Act 1961,

6. Four ambient alr quality monitoring stations shall be established In the core zme ks well as in he
buffer zone for RSPM, SPM, S0, NO, monitoring. Location of the stations should be declded
based on the meteorological data, topographical features and environmentally and ecologically
scnsitive targets and frequency of monitoring should be undenaken in consuliation with the State
Pollution Control Board. The monitored data for eriteria pollutants shall be rogulacly vy lndad on
the company's website and also displayed at website,

7k Data on ambient air quality (RSPM, SPM, 50, NO;) should be regularly submitied 1o the Regional
office, MoEF & CC, Gol., Lucknow and the State Pollution Control Board / Central Pollution

control Board once in six months,

B. Ambient air quality at the boundary of the mine premiser shall confirm 16 the norms prescribed in
MoEF & CC notification noGSR/E26(E) dt, 16.11.09.
9. gitive dust emissions from all the sources shall be controlled regularly. Water spraying

ement on haul roads, loading and unloading and at transfer points shall be provided and
es shall be taken for control of noise levels below 85 dBA in the work environment
® engaged in operations of HEMM. etc. shall be provided with ear plugs / muffs and health
of the workers shall be maintained.

waste water (workshop and waste water from the mine) should be properly collected,

as 1o conform to the standards prescribed under GSRA422 (E) dated 19th May, 1991 and
ber. 1993 or as amended from time to time. Oil and grease trap shall be installed before
f workshop effluents.
jorking in arcas shall be provided with protective respiratory devices like mask and they
mparted adequate training and information on safety and health aspects.

e shall be adopted to prevent the nearby settlements from the impacts of mining

of the materials shall be limited to day hours time only.

de for the housing the labourers within the site with all necessary
ies such as fuel for cooking, mobile toilets, safe drinking water, medical
housing may be in the form of temporary structures to be removed after

ment Cell with suitable qualified personnel shall be set-up under
vho will report directly to the Head of the Organization.

to the DEIAA, MoEF & CC, Gol, Lucknow and Regional
¢ date of start of land development work.

pction measures shall be kept in separate account and
fise expenditure shall be reported to the DEIAA
pn Control Board.
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L The Rogrosal Ofice. Mol F & OC. Gol Lacknow and Suate Pallataon Cvaeral Bosed shall sadasios
compliance of B spaisted condidons A complese st of Avemcety, echading FosmniAL
Profeasihility Roport & Mindng Mo Bxvieonmonst lmpact Assessacod Report, Baverosssental
Management Plan, Pobin hearing and other dvumaad @fvmatoe ekl N giver © Regrowa!
Office of the MoEF & OC, Gol, Lockaow and Saate Pollatoa Coatrol Roand

AV A copy of the envroamonial Slasmence shall de subavid M the Propact Propoeent 1 e Hoads of
e Laval Bodes, Panohavat and Musscgal Rodaes so agpinadie o B asadne

21 The Project Proponont shall sdvertise st loast i twe kval nowspagors wadely covaiaiad, ooe of
which shall be in e versacular language of the koaliy coacermed, within 7 days of the swee of
the clearande Jelter iImforming that the prvadt Mas deea acvondiad eavivemental clesrsaoe s o
copy of the closranoe lofter is svailable with the Distct Lovel BEavivament Impact  Assossmont
Authorky (DELIAA) Mirzspar

2. The Projext Propooest Bss 2o sehmd dalf vosrd complisace repart of the stipedasnd peww
cavironmental loarance terms and conditions 1 hard aad SoR copy 1 the DIELAA Mirssgwr oa 1st
June and st Devombor of asch calondsr vour.

23, The DEIAA may altesimadity the shove conditons of stipulste sy farthor conditoe m e irorest
of eovironment protevtion.
4 MH“M@E&WMMWM&WW&WMH

™ wm-tﬂttﬂdhm“dmmuﬂh
' yon) Aot 1988

will be co-terminus with the mining kease perrad
i*mm forest clearance undor Forest (Consorvation) Acy

(Corporste Eaviroament Respoashihiny ) will be submuttad by

oo plas “hw-mhtmnuﬂhhnmwm
:W The plan shall comprise of ir-duilt monitoning mochanism with

‘_,.:i_ of Schodule- 1 spocies. The status of mmplementation shall de

: F_H he trained i skills refevant 10 the provect for eventual emplovment @
and 1o the st feasible. Ouaside poople shall oot b emplovad

;W =P

=i = &t

ng adjacen mmhmwmmﬁ\wmdulmtwm
satadion be submitiod 10 the Regional Office of the Ministry on half

: mining showldd he restricved mot more than Jdmerer.
of adoquate tiers of plantations around lease facing the
1 fiekds ete. (if any in the vicinity) shall be raisad.

prried out and report submitted 1o the UPPCB / DEIAA.
gust shall be camad out for the warker, and reconds mawntained

3y villages shall be conducted 0 study evonomic measures
section of society. Income gencrating projects / towls such as
Beaning orchands, vocational training ote. can form a part of

ate budget for commuaity developmont sctivities and
§ In addition ©© vocational training for individuals

studied and action plan for abatement and

property land (1 any) in the nearby villages
%dmummmmmm

2 thereon shall be reported to the

the Ministry within six months and

M\\‘Iﬂ SOUrCOsS. Natus of
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Measures for prevention and control of soil erosion and management of silt (as applicable) shall b"‘

undertaken. Protection of dumps, if generated, against erosion shall be carried out with tile
matting or other suitable material, and thick plantations of native trees and shrubs shall be carried
out at the dump slopes. Dumps shall be protected by retaining walls.

Waste management plan should be in accordance to the approved mining plan. Trenches / garland
drains (as applicable) shall be constructed at foot of dumps and coco filters installed at regular
intervals to arrest silt from being carried to water bodies. Adequate number of Check Dams and
Gully Plugs shall be constructed across seasonal/perennial nallahs (if any) flowing through the ML
area and silts arrested. De- silting at regular intervals shall be carried out.

Garland drain of appropriate size, gradient and length shall be constructed (as applicable) forboth
mine pit and for waste dump and sump capacity shall be designed keeping 50% safety margin over
and above peak sudden rainfall (based on 50 years data) and maximum discharge in the area
adjoining the mine site. Sump capacity shall also provide adequate retention period to allow proper
settling of silt material. Sedimentation pits shall be constructed at the corners of the garland drains
and de-silted at regular intervals.

Groundwater in the core zone shall be regularly monitored for contamination and depletion due to
mining activity and records maintained. The monitoring data shall be submitted to the regional
office of the Ministry regularly. Further, monitoring points shall be located between the mine and
drainage in the direction of flow of ground water shall be set up and records maintained.

Fugitive dust generation shall be controlled. Fugitive dust emission shall be regularly monitored at
locations of nearest human habitation (including schools and other public amenities located nearest
to sources of dust generation as applicable) and records submitted to the Regional Office of the
Ministry.

Occupational health and safety measures for the workers including identification of work related
health hazards, training on malaria eradication, HIV and health effects on exposure to mineral dust
etc, shall be carried out. The company shall engage a full time qualified doctor who is trained in
ocupational health. Periodic monitoring for exposure to respirable mineral dust on: the workers
shall be conducted and records maintained including; health records of the workers. Awareness
program for workers on impact of mining on their health and precautionary measures like use of

personal equipments etc. shall be carried out periodically Review of impact of various health
measures undertaken (at interval of five years of less) shall be conducted followed by follow up
action wherever required.

Top soil (if any) and solid waste shall be stacked properly with proper slope and adequate
safeguards and shall be utilized for backfilling (wherever applicable) for reclamation and
rehabilitation of mined out area in accordance to the reclamation plan of approved mining plan.
Top soil shall be separately stacked for utilization later for reclamation and shall not be stacked

- along with over burden.

Overburden (OB) shall be stacked at earmarked dump site(s) only and shall not be kept active for

long period. The maximum height of the dump shall not exceed 30 m, each stage shall preferably
be of 10 m and overall slope of the dump shall not exceed 28°. The OB dump shall be backfilled.

The OB dumps shall be scientifically vegetated with suitable native species to prevent erosion and
surface run off. Monitoring and management of rehabilitated areas shall continue until the

vegetation becomes self-sustaining. Compliance status shall be submitted to the. Ministry of
Environment & Forests on six monthly basis.

Slope of the mining bench and ultimate pit limit shall be as per the mining scheme approved by
Indian Bureau of Mines / other Competent Authority.

. Adequate plantation shall be raised in the ML area haul roads, OB dump sites etc. Green belt

development shall be carried out considering CPCB guidelines including selection of plant species
and in consultation -with the local DFO / Agriculture Department. Herbs and shrubs shall also form
a part of afforestation program besides tree plantation. The density of the trees should be in
accordance to the approved mining plan shall not be less than 2500 plants per ha. The company
shall involve local people with the help of self help group for plantation program. Details of year
wise afforestation program including rehabilitation of mined out area shall be submitted to the
Regional Office of the Ministry every year.
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shall be carried out four times in a year pre-monsoon (April-May), monsoon m ust), pos
monsoon (November) and winter (January.) and the data thus collected shall be regularly se
MoEF. Central Ground Water Authority and Regional Director, Central Ground Water Board.
Adequate air monitoring stations shall be installed in areas of human habitations near the mine and
the results of ambient air quality shall be maintained and regularly submitted to the Regional Office
of the Ministry. The monitored data for criteria pollutants shall be regularly uploaded on the
company’s website and also displayed at project site.

The waste water from the mine shall be treated to conform to the prescribe standards before
discharging in to the natural stream. The discharged water from the falling Dam (if any) shall be
regularly monitored and report submitted to the RO, Ministry of Environment & Forests and the

State Pollution Control Board.
Vehicular emissions shall be kept under control and regularly monitored. Vehicles used for

transportation of mineral and others shall have valid permissions as prescribed under Central Motor
Vehicle Rules, 1989 and its amendments.. Transportation of mineral shall be done only during day
time. The vehicles transporting mineral shall be covered with a tarpaulin or other suitable
enclosures so that no dust particles/fine matters escape during the course of transportation No
overloading of mineral for transportation shall be committed. The trucks transporting mineral shall
not pass through wild life sanctuary.

Prior permission from the Competent Authority shall be obtained for extraction of ground water, if
any.

Action plan for implementation with respect to suggestions / improvements and recommendations
made during public consultation/hearing (as applicable) shall be submitted to the Ministry and the
State Govt. within six months. (no public hearing is conducted for projects less than S ha area of

B2 category)
A final mine closure plan, along with details of Corpus Fund, skzll be submitted (if applicable) to

the RO Ministry of Environment & Forests & DEIAA, SEIAA UP, 5 years in advance of final
mine closure for approval.

Solid waste material viz gutkha rappers, plastic bags, glasses etc. to be generated during project
activity will be separately stored in bins and managed as per Solid Waste Management rules.

Issues raised during public presentation be strictly complied during operation phase. (no public
hearing is conducted for projects less than 5 ha area of B2 category)

Project proponent should maintain a register for information on (a) Quantity of material excavated /
collected (b) manpower and (¢).Number of Trucks deployed for transportation of mineral per day,
In case project falling within 10 Km area of wild life sanctuaries a clearance from the National

Board of Wild Life is to obtain even eco-sensitive zone (ESZ) has not been earmarked.

Project does not fall under any buffer zone of no-development as declared/identified under any law.
33% Green belt development shall be carried out considering CPCB guidelines including selection
of plant species and in consultation with the local DFO/ Agriculture Department Herbs and shrubs
shall also form a part of aforestation program besides tree plantation. The company shall involve
local people for plantation program. Details of year wise afforestation program including
rehabilitation of mined out area shall be submitted to the Regional Office, MoEF, Gol, DEIAA

Mirzapur every year.
You shall also ensure that the proposed site is not a part of any no-development zone as

identified under law. In case of violation, this permission shall automatically deem

to be cancelled. Also, in the event of any dispute on ownership or land use of the proposed site, this
clearance shall automatically deem to be cancelled.

The above stipulated conditions will be enforced inter-alia, under the provisions of the Water

(Prevention & Control of Pollution) Act, 1974; the Air (Prevention & Control of Pollution) Act, 1981;
the Environment (Protection) Act, 1986 and the Public liability Insurance Act, 1991 u.long-mthﬂmr

wwmmmmmmmmmmmbymnmhmmm
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Member Smtary
DEIAA, Mirzapur (U.P.)/
SDM-Sadar, Mirzapur

LP/2018  Dated: As Abc

NO....... ./Parya/DEAC/ S
Copy for Information and necess: :ctmntu.
- The Principal Secretary, E:mronment, U.P. Govt., Lucknow.

3 The Chairman SEIAA Dr. Bheem Rao Ambedker Paryavaran Parisar, Directorate of Environment Uttar

MIADmon,MinistrynfEnvimmt. Forests & Climate Change, Govt. of India, Indira
- Pary n Bhawan, Jor Bagh Road, Aliganj, New Delhi.
Chief Conservator, Ministry of Environment & Forests, Regional Office (Central Region), Kendriya
Blnwm, Sth Floor, Sector-A, Aligan, Lucknow.
Dq:frhnent of Geology & Mining, U.P. Lucknow.

6. BmtrictMaglstmﬁa, Mirzapur, U.P.
:': ~ ‘The Member Secretary, U.P. Pollution Control Board, TC-12V, Vibhuti Khand, Gomti Nagar,
‘8.  Copy for Web Master/Guard file.

Member Secretary,

. | DEIAA, Mirzapur (U.P.)/
_: : SDM-Sadar, Mirzapur
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POINT-WISE COMPLIANCE
OF
STIPULATED SPECIFIC AND GENERAL CONDITIONS
IN THE
ENVIRONMENTAL CLEARANCE LETTER

For the period of

July 2023 to December 2023

Reference no- 753 /Parya/DEAC/Sandstone/MZP/2018
&
Date of Issue of EC: 23.10.2018

“BUILDING STONE (SAND STONE) MINING PROJECT”
(1.01 Ha. Or 2.50 Acres and 75,000 m°/annum)
at
Araji No. - 142, Village: Sonpur,
Tehsil: Chunar, District: Mirzapur,
State: Uttar Pradesh

Submitted by
Shri Nikshay Pandey S/o. Shri Rishi Kant Pandey
R/o Moh.- Bhatwan ke Pokhari,
Teh.- Sadar, District- Mirzapur,
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Six Monthly Compliance Report of EC Conditions
(July to December 2023)
BUILDING STONE (SAND STONE) MINE

34

PURPOSE OF THE REPORT

As per the “Sub Para (11)” of “Para 10” of EIA Notification 2006, it is stated that “It shall be
mandatory for the project management to submit half-yearly compliance reports in respect of the
stipulated prior environmental clearance terms and conditions in hard and soft copies to the regulatory
authority concerned, on 1st January and Ist June of each calendar year” and as per compliance of
condition mentioned in Environment Clearance Letter (1.e. General Condition & Specific Condition),
Six monthly compliance reports should be submitted to the Uttar Pradesh Pollution Control Board and
Regional Office, MOEF, GOI, Lucknow and a copy to the Director & Secretary, Directorate of
Environment, Lucknow, Uttar Pradesh.

It is mandatory to submit a Six Monthly Compliance Report to show the status & compliance of all
the Conditions mentioned in Environment clearance Letter, along with monitoring of wvarious
Environmental Parameters (as per CPCB Norms).

The regulatory authorities in this case are Uttar Pradesh Pollution Control Board, Regional Office-

MoEF (Lucknow) and U.P. DEIAA. Various scheduled Site Visits were conducted by a team of
Experts to Monitor Pollution related parameters as defined by CPCB / UPPCB. Samples for Air,

Water, Noise and Soil were also collected for further analysis.

Based on the Specific and General Conditions mentioned in the EC Letter, a Compliance Report was
prepared by the Team on behalf of Project Proponent; details of which are present in Chapter —
“Compliance Report™.

Methodology for Preparation of Report is as follows:

Study of EC Letter & Related Documents,

Site Visits by a Team of Experts,

Monitoring of Environment Parameters, viz. Ambient Air, Water, Noise, Noise, and Soil.
Analysis of Samples collected during Monitoring,

Interpretation of Monitoring Results,

P I g G RO e

Suggestions for Implementation of various Action Plans.
Generic Structure of Report:

1) Purpose of the Report, explaining the need of a Compliance Report and Methodology
Adopted for preparation of Report.

2) Environment Clearance Letter, prescribing all the conditions & guidelines to be followed
during construction Phase and Operation Phase of the Project.

3) Site Study Report, showing status of the project and site photographs.

4) Compliance Report, explaining the entire General & specific conditions in the EC Letter and
providing details with respect to each condition/ guideline.

5) Monitoring Reports & Analysis, showing the level of emission with in the project site for
various Environment Parameters.

6) Suggestions for Implementation.

2|Page
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Six Monthly Compliance Report of EC Conditions
(July to December 2023)
BUILDING STONE (SAND STONE) MINE
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POINT WISE COMPLIANCE TO CONDITIONS OF EC ISSUED BY DEIAA, MIRZAPUR, UP, Ji
VIDE LETTER NO. Ref No. 753/Parya/DEAC/SANDSTONE/MZP/2018, Dated 23-10-2018

‘-.:Ullll_,lllﬂl.llf'l: v I.IIJ' iV imd LU LFULRLIUC L &Uiad )

Details of Environmental Clearance:
1. The environmental clearance is sought for Building Stone (Sand Stone) Mining Project at Araji No. 142, Village:

Sonpur, Tehsil Chunar & District: Mirzapur, State: Uttar Pradesh. (Lease Area- 1.01 Ha or 2.50 Acres).

2. Environmental Clearance for the proposal has been issued by DEIAA, Mirzapur U .P, vide ref of. MoEFCC Proposal
no. 753/Parya/DEAC/Sandstone/MZP/2018 on 23-10-2018 for the production of 75,000 m*/annum.

3|Page
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Six Monthly Compliance Report of EC Conditions
(July to December 2023)
BUILDING STONE (SAND STONE) MINE
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S.No.

Conditions

Compliance Status

(a) GENERAL CONDITIONS

1.

Any addition of the mining area, change of Khasra
numbers, enhancement of capacity, change in mining
technology, modernization and scope of working shall
require prior environmental clearance as per EIA
notification, 2006.

Noted and agreed.

No change 1n the calendar plan including excavation,
quantum of mineral and waste shall be made.

Noted and agreed.

The approved quantity to be extracted from the
Mining Lease of Sand stone is 75,000 m’ and no
change has been made in the same.

It shall be ensured that mining operation will be done
as in approved mining plan.

Noted and agreed.
Mining will be carried out as per the approved Mining
Plan

Mining will be carried out as per the approved mining
plan. In case of any violation of mining plan, the
Environmental Clearance given by DEIAA will be
deemed null & void.

Noted and agreed.
Mining will be carried out as per the approved Mining
Plan. Attached in Annexure III.

Lessee shall obtained the permission for deployment
of Heavy Earth Moving Machinery (HEMM) from
the director, Mines Safety . Varanasi Region,
Varanasi, U.P. under regulation 106(2) of Mines Act
1961

Operation 1s Semi-mechanized.

Four ambient air quality monitoring stations shall be
established in the core zone as well as in the buffer
zone for RSPM, SPM, SO, No, monitoring. Location
of the stations should be decided based on the
data, topographical features and
environmentally and ecologically sensitive targets and
frequency of monitoring should be undertaken in

meteorological

consultation with the State Pollution Control Board.
The monitored data for criteria pollutants shall be
regularly up loaded on the company’s website and
also displayed at website.

Noted and complied.

Ambient air quality report 1s attached as Annexure V1.

Data on ambient air quality (RSPM, SPM, SO. No»)
should be regularly submitted to the Regional office.
MoEF. & CC Gol. , Lucknow and the State Pollution
Control Board/Central Pollution Control Board once
in six months.

Noted and agreed.

Ambient air quality at the boundary of the mine
premises shall confirm to the norms prescribed in
MoEF & CC GSR/826(E) dt.
16.11.09.

notification no

Noted and agreed.

Fugitive dust emission from all the sources shall be

Noted and Complied.
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controlled regularly. Water spraying arrangement on
haul roads, loading and unloading and at transfer
points shall be provided and properly maintained.

e Water is regularly sprinkled in the transportation
route of the vehicles.

¢ Haulage road is regularly maintained.

10. | Measures shall be taken for control of noise levels | Noted and Complied.
below 85 dBA in the work environment Workers | e  Only day time mining is carried out.
engaged in operations of HEMM. Etc. shall be | e Noise controlled machineries are utilized in the
provided with ear plugs/ muffs and health records of mining activity.
the workers shall be maintained. e  Regular health checkup camps are organized.

11. | Industrial waste water (workshop and waste water | Not Applicable as no waste water is generated from
from the mine) should be properly collected, treated | the mine site. So no need for the treatment.
so as to conform to the standards prescribed under
GSR422 (E) dated 19" may, 1991 and 31* December.

1993 or as amended from time to time. Oil and grease
trap shall be installed before discharge of workshop
effluents.

12. | Personnel wnrking in areas shall be pI‘ﬂVidEd with | ¢ PPEs are p[gvided to the workers at wﬂ.rking site.
protective respiratory devices like mask and they shall | ® Regular health checks up camps are also
also be imparted adequate training and information on organized.
safety and health aspects.

13. | Special measure shall be adopted to prevent the | Noted.
nearby settlements from the impacts of mining | Special measures will be adopted to prevent the
activities. nearby settlements from the impacts of mining.

e Haulage road 1s regularly maintained.

e PUC certified vehicles are deployed for
Transportation.

e Water sprinkling is carried out twice a day.

14. | The transportation of the materials shall be limited to | Noted and agreed, as transportation of Minerals will
day hours time only. be carried out during day hours.

15. | Provision shall be made for the housing the labourers e Temporary rest shelters are provided on site.
within the site with all necessary infrastructure and e Local peoples are deployed in mining activities.
facilities such as fuel for cooking, mobile toilets.
mobile, safe drinking water, medical health care,
creche etc. The housing may be in the form of
temporary structures to be removed after the
completion of the project.

16. | A separate Environmental Cell with suitable qualified | Noted and Complied.
personnel shall be set-up under the control of Senior
Executive, who will directly report to the head of the
organization.

17. | The project proponent shall inform to the DEIAA, | Noted and agreed.

MoEF & CC Gol, Lucknow and Regional Office,
State Pollution Control Board regarding date of
financial closures and final approval of the project by
the concerned authorities and the date of start of land
development work.
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18.

The fund earmarked for environmental protection
measures shall be kept in separate account and shall
not be diverted for other purpose. Year wise
expenditure shall be reported to the DEIAA Mirzapur,
MoEF, and Regional Office, State Pollution Control
Board.

Budget for EMP is allocated and utilized.

19.

The Regional Office, MoEF & CC, Gol, Lucknow
and State Pollution Control Board shall
compliance of the stipulated conditions. A complete
set of documents, including, Form-IM, Prefeasibility

monitor

Report & Mining Plan Environment Impact
Assessment Report, Environmental Management
Plan, Public hearing and other documents information
should be given to Regional Office of the MoEF &
CC., Gol. Lucknow and State Pollution Control

Board.

Noted and agreed.

20.

A copy of the environmental clearance shall be
submitted by the Project Proponent to the Heads of
the Local Bodies, Panchayat and Municipal Bodies as
applicable in the matter.

Noted and agreed.

21.

The Project Proponent shall advertise at least in two
local newspapers widely circulated, one of which
shall be in the vernacular language of the locality
concerned, within 7 days of the i1ssue of the clearance
letter informing, that the project has been accorded
environmental clearance and a copy of the clearance
letter 1s available with the District Level Environment
Impact Assessment Authority (DEIAA), Mirzapur.

Noted and agreed.

22,

The Project Proponent has to submit half yearly
compliance report of the stipulated prior
environmental clearance terms and conditions in hard
and soft copy to the DEIAA Mirzapur on 1st June and
I st December of each calendar year.

Noted and agreed.

The compliance 1s being submitted regularly on or at
least within the stipulated time frame as per DEIAA.
Mirzapur.

23.

The DEIAA may alter/modify the above conditions or
stipulate any further condition in the interest of
environment protection.

Noted and agreed.

24,

Concealing factual data or submission of
false/fabricated data and failure to comply with any of
the conditions mentioned above may result In
withdrawal of this clearance and attract action under

the provisions of Environment (Protection) Act. 1986.

Noted and agreed.

(b) Specific Conditions

The Environmental clearance will be co-terminus
with the mining lease period.

Noted and agreed.

Environmental clearance 1s subject to obtain forest

No forest land 1s utilized in the mining or its related
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clearance under Forest (Conservation) Act, 1980 as
applicable.

activities

All the necessary clearances were already taken from
Forest Department by the Mines department before
auctioning the lease.

3. | 5% of the Project Cost, CER amount (Corporate | Noted and agreed
Environment Responsibility), will be submitted by
Project Proponent in related Bank account.
4. | Wildlife conservation plan shall be prepared in | Not applicable.
consultation with the wildlife department and
implemented within six months. The plan shall | Schedule I species are not found in the Core Zone.
comprise of in-built monitoring mechanism with
special emphasis to protection of Schedule- I species.
The status of implementation shall be submittal to the
DEIAA Mirzapur.
5. | Local employable youth shall be trained in skills | Noted and agreed
relevant to the project for eventual employment in the
project itself and to the extent feasible. Outside | Local peoples are deployed in mining activities and
people shall not be employed. proper training programme are conducted.
6. | A 50 m barrier of no mining zone all along the side(s) | Noted and agreed.
facing the nallah (if any) passing through the lease
area or if passing adjacent the lease shall be
demarcated and thick vegetation of native species
raised, Status of implementation shall be submitted to
the Regional Office of the Ministry on half yearly
basis.
7. | Sand stone lease ultimate depth of mining should be | Noted and agreed
restricted not more than 20 meter.
8. | Shelter belt i.e. "Wind Break consisting of adequate | Noted and agreed.
tiers of plantations around lease facing the human
habitation, school / agricultural fields etc. (if any In
the vicinity) shall be raised.
9. | Blast vibration study shall be carried out and report | Noted and agreed.
submitted to the UPPCB /DEIAA.
10. | Personnel exposure monitoring for dust shall be e PPEs are provided to the workers at working
carried out for the worker, and records maintained. site,
e Regular health checks up camps are also
organized.
e Ear plugs are being provided to the laborers
who engaged near noise making machineries.
11. | Need based assessment for the nearby villages shall | Noted and Complied.

be conducted to study economic measures which can
help in upliftment of poor section of society. Income
generating projects / tools such as development of IT
vocational

fodder farm, fruit hearing orchards,

training etc. can form a part of such programme.

Budget for CER Activities 1s allocated @2% of the
total Project Cost.
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shall
community development

budget for
and
generating programmes. This will be in addition to
vocational training for individuals imparted to take up

Company provide separate

activities income

self~employment and jobs.

12.

Land-use pattern of the nearby villages shall be
studied and action plan for abatement and
compensation for land/
common property land (if any) in the nearby villages
due to mining activity shall be submitted to the

damage to agricultural

Regional Office of the ministry within six months.
Annual status of implementation of the plan and
expenditure thereon shall be reported to the Regional
Office of the Ministry from time to time.

Noted and agreed.

13.

Rainwater harvesting shall be undertaken to recharge
the ground water sources. Status of implementation
shall be submitted to the Regional Office of the
Ministry within six months and thereafter every year
from the next consequent year.

Not Applicable.

14,

Measures for prevention and control of soil erosion
and management of silt (as applicable) shall be
undertaken. Protection of dumps, if generated, against
erosion shall be carried out with geo-textile matting
or other suitable material, and thick plantations of
native trees and shrubs shall be carried out at the
dump slopes. Dumps shall be protected by retaining
walls.

All the mined out material is sent to crushing unit for
the making of gitti and boulders.

The entire ROM are saleable no waste or dumps are
maintained at site.

15.

Waste management plan should be in accordance to
the approved mining plan. Trenches /garland drains
(as applicable) shall be constructed at foot of dumps
and coco filters installed at regular intervals to arrest
silt from being carried to water bodies. Adequate
number of Check Dams and Gully Plugs shall be
constructed across seasonal/perennial nallahs (if any)
following through the ML area and silts arrested. De-
silting at regular intervals shall be carried out.

Noted and agreed

Waste Management will be done as per approved
Mining Plan.

16.

Garland drain of appropriate size, gradient and length
shall be constructed (as applicable) for both mine pit
and for waste dump and sump capacity shall be
designed keeping 50% safety margin over and above
peak sudden rainfall (based on 50 years data) and
maximum discharge in the area adjoining the mine
site. Sump capacity shall also provide adequate
retention period to allow proper settling of silt
material. Sedimentation pits shall be constructed at
the corners of the garland drains and de-silted at

Garland drains have been constructed and have been
de-silted before and after rainy season.
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regular intervals.

17.

Groundwater in the core zone shall be regularly
monitored for contamination and depletion due to
mining activity and records maintained. The
monitoring data shall be submitted to the regional
office of the Ministry regularly. Further, monitoring
points shall be located between the mine and drainage
in the direction of flow of ground water shall be set

up and records maintained.

Noted and agreed.

18.

Fugitive dust generation shall be controlled. Fugitive
dust emission shall be regularly monitored at
locations of nearest human habitation (including
schools and other public amenities located nearest to
sources of dust generation as applicable) and records

submitted to the Regional Office of the Ministry.

Noted and agreed.
Measures taken to Control the air pollution at site:
e Haulage road 1s regularly maintained.

e PUC certified
Transportation.

vehicles are deployed for

e All the vehicles are covered by tarpaulin sheet
during the transportation of the mineral.

e Water sprinkling is carried out twice a day.

19.

Occupational health and safety measures for the
workers including identification of work related
health hazards, training on malaria eradication, HIV
and health effects on exposure to mineral dust etc,
shall be carried out. The company shall engage a full
time qualified doctor who 1s trained in occupational
health. Periodic monitoring for exposure to respirable
mineral dust on the workers shall be conducted and
records maintained including; health records of the
workers. Awareness programme for workers on
impact of mining on their health and precautionary
measures like use of personal equipments etc. shall be
carried out periodically Review of impact of various
health measures undertaken (at interval of five years
of less) shall be conducted followed by follow up
action wherever required.

Occupational Health and Safety Measures is

undertaken periodically.
e PPEs are provided to the workers working site.
e Regular health checks up camps are also organized.

¢ Regular health and safety related trainings are also
provided to workers.

20.

Top soil (if any) and solid waste shall be stacked
properly with proper slope and adequate safeguards
and shall be utilized for backfilling (wherever
applicable) for reclamation and rehabilitation of
mined out area in accordance to the reclamation plan
of approved mining plan. Top soil shall be separately
stacked for utilization later for reclamation and shall

not be stacked along with over burden.

Noted, no top soil is available in the mining lease area.

21,

Overburden (0B) shall be stacked at earmarked dump
site(s) only and shall not be kept active for long
period. The maximum height of the dump shall not
exceed 30 m, each stage shall preferably be of 10 m
and overall slope of the dump shall not exceed 28°.

Not Applicable
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The OB dump shall be back filled. The OB dumps
shall be scientifically vegetated with suitable native
species to prevent erosion and surface run off.
Monitoring and management of rehabilitated areas
shall continue until the vegetation becomes self-
sustaining. Compliance status shall be submitted to
the. Ministry of Environment & Forests on six
monthly basis.

22,

Slope of the mining bench and ultimate pit limit shall
be as per the mining scheme approved by Indian
Bureau of Mines /other Competent Authority.

Noted.

The slope of Mining bench and ultimate pit limit will
be as per the mining scheme approved by Indian
Bureau of Mines/other Competent Authority.

23,

Adequate plantation shall be raised in the ML area
haul OB dump Green belt

development shall be carried out considering CPCB
guidelines including selection of plant species and in

roads, sites  etc.

consultation -with the local DFO / Agriculture
Department. Herbs and shrubs shall able form a part
of afforestation programme besides tree plantation.
The density of the trees should be in accordance to
the approved mining plan shall not be less than 2500
plants per ha. The company shall involve local people
with the help of self-help group for plantation
Details
programme including rehabilitation of mined Out area
Shall be submitted to the Regional Office of the
Ministry every year.

programme. of vyear wise afforestation

Noted and agreed.

24,

Regular monitoring of ground water level and quality
shall be carried out by establishing a network of
existing wells and constructing new piezometers
during the mining operation. The monitoring shall be
carried out four times in a year pre-monsoon (April -
May), monsoon (August), post- monsoon (November)
and winter (January.) and the data thus collected shall
be regularly sent to MoEF. Central Ground Water
Authority and Regional Director, Central Ground
Water Board.

Noted and it will be complied.

23,

Adequate air monitoring stations shall be installed in
areas of human habitations near the mine and the
results of ambient air quality shall be maintained and
regularly submitted to the Regional Office of the
Ministry. The monitored data for criteria pollutants
shall be regularly uploaded on the company's website
and also displayed at project site.

Noted and it will be Complied.

26.

The waste water from the mine shall be treated to
conform to the prescribe standards before discharging

Not Applicable, as no waste water will be generated
from mine.
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in to the natural stream. The discharged water from
the falling Darn (if any) shall be regularly monitored
report submitted to the RO. Ministry of
Environment & Forests and the State Pollution
Control Board.

and

27. | Vehicular emissions shall be kept under control and | e Overloading is avoided.
regularly monitored. Vehicles used for transportation | e PUC certified vehicles are used in the
of mineral and others shall have valid permissions as transportation of mineral.
prescribed under Central Motor Vehicle Rules, 1989 | o All the vehicles are covered by tarpaulin sheet
and i1ts amendments.. Transportation of mineral shall during the transportation of the mineral.
be done only during day time. The vehicles | o yyater sprinkling is carried out twice a day.
transporting mineral shall be covered with a tarpaulin
or other suitable enclosures so that no dust
particles/fine matters escape during the course of
transportation No overloading of mineral for
transportation shall be committed. The trucks
transporting mineral shall not pass through wild life
sanctuary.

28. | Prior permission from the Competent Authority shall | Noted and agreed.
be obtained for extraction of ground water, if any.

29. | Action plan for implementation with respect to | Not Applicable
suggestions/ improvements and recommendations | Public hearing will not be conducted because the
made during public consultation/hearing (as | Project falls under B2 category with Lease area
applicable) shall be submitted to the Ministry and the | 1.01Ha. which is less than 5 ha.

State Govt. within six months. (no public hearing is
conducted for projects less than 5 ha area of B2
category)

30. | A final mine closure plan, along with details of | Noted and agreed.
Corpus Fund, shall be submitted (if applicable) to the
RO Ministry of Environment & Forests & DEIAA.

SEIAA UP, 5 years in advance of final mine closure
for approval.

31. | Solid waste material viz gutkha rappers, plastic bags, | Solid Waste material viz gutkha rappers, plastic bags,
glasses etc. to be generated during project activity | glasses etc. are collected and disposed of as per
will be separately stored in bins and managed as per | Municipal Solid Waste Management Rule.

Solid Waste Management rules.

32. | Issues raised during public presentation be strictly | Not applicable
complied during operation phase. (no public hearing | As no public hearing will be conducted for projects
is conducted for projects less than 5 ha area of B2 | less than 5 ha area of B2 category.
category).

33. | Project proponent should maintain a register for | Noted and it will be Complied.
information on (a) Quantity of material excavated /
collected (b) manpower and (¢) Number of Trucks
deployed for transportation of mineral per day.

34. | In case project falling within 10 Km area of wild life | Not applicable
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sanctuaries a clearance from the National Board of
Wild Life 1s to obtain even eco-sensitive zone (ESZ)
has not been earmarked.

As the project does not fall within 10 km area of Wild
life Sanctuaries.

35. | Project does not fall under any buffer zone of no- | The Project Proponent will be ensured that there is no
development as declared/identified under any law. any activity identified/declared under any law within
10 km Buffer Zone.
36. | 33% Green belt development shall be carried out | Noted and Complied.

considering CPCB guidelines including selection of
plant species and in consultation with the local DFO/
Agriculture Department Herbs and shrubs shall also
form a part of aforestation programme besides tree
plantation. The company shall involve local people
for plantation programme. Details of year wise
afforestation programme including rehabilitation of
mined out area shall be submitted to the Regional
Office, MoEF, Gol, DEIAA. Mirzapur every year.
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REVISED MINE PLAN

WITH
PROGRESSIVE MINE CLOSURE PLAN

(Submitted Under Rule(s) of U.P. Minor Mineral

Concession Rule 2021)
Of

BUILDING STONE (SANDSTONE)

Gata No.- 142, Village-Sonpur,
Tehsi1l-Chunar, District-Mirzapur,
State-Uttar Pradesh.

[ease Area- 1.01 Ha (2.50 Acre)
Proposed Quantity/Year-75,000 Cum

Mine Plan Period-Up to Leasc Deed Period
Lease Deed Period-From 27-08-2016 to 26-08-2026

APPLICANT
Shri Nikshay Pandey
S/0 Shri Rishi Kant Pandey,
Add.-Village-Bhatwa Ke Pokhari, Tehsil- Mirzapur,
District-Mirzapur, Uttar Pradesh.

Digitally signed by Kamlesh Kumar Roy
Date: 2023.12.13 18:06:21

PREPARED BY
Yashvir Singh Chaudhary
Registration No. RQP/UPDGM/No.020/Year 2020
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INTRODUCTION

Applicants Shri Nikshay Pandey S'o Shri Rishi Kant Pandey, Add.-Village-Bhatwa Ke
Pokhari, Tehsil- Mirzapur, District-Mirzapur, Uttar Pradesh applied for the lease for the
exiraction of Building Stone (Sandstone) Mine for an area of 1.01 Ha (250 Acre) at Gata
No.-142, Village-Sonpur, Tehsil-Chunar, District-Mirzapur, State-Uttar Pradesh and the
Mining Lease is granted in lavor ol above-said apphcanl for 10 years as per Lease Deed
(M.M.-3) from 27-08-2016 to 26-08-2026 attached herewith.

The project proponent Is a private individual and the project is a proposed Sandsione
quarry. The main objective 1o be pursued by the applicant is 1o carry the buginess of
operaling and working on mines and quarries.

Stone Aggregation is a kay ingrediant for the construction of infrastructure prajects
which 15 a specialized job inveolving high degree of salety and slatutory compliance besides
being carried oul by qualilied mining personnel.

Mining Plan with Progressive Mine Closure Plan is being submitted under rules ol
U.P. Minor Mineral (Concession) Rules 2021,

Most of the prehistoric monumanlts are buill with natural stones as they remain stable
with time. Before the advent of concrete, stones were highly preferred lor heavy engineering
works like bridge plers, harbour walls, seaside walls, and for facing works, Stonss for
consiruction purposes are oblained by quarrying fram solid massive rocks. The stones used
for masonry construction should be hard, durable, tough, and should be free from weathered
soft palches of material. cracks. and other defects that are responsible for the reduction of
strength and durability.

Nole: Purpose of mineral excavation is sale of malerial in the open market.
The history of lease area grant, ownership elc. is as below:

Particular Detalls
No.
- 1. | Letter nofdate of lease execution | Vide Letler na. 424/Khani/Svikriti'Kha.Pa.i2016
& lease period on dated 04.022016 by the office ol District
Magistrate, Mirzapur (Mining Section) 1o get
- “Erwironmental Claarance Cerlificata”.
2. | Date of firs1 opening After Execution of Lease Deed.
Letter no/date of first mining | This shall be the fresh grant lease hence, there is
3. | proposal & lapse peariod no lapse period.
4 | Stalus ol Environmental | As per MoEF Nolification dated 14.09.2008, the
clearance lessee shall submil the application 10 DEIAA lor
environment clearance after approval of mining
_ | plan.
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CHAPTER-1  GENERAL:
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[ Name of the Applicant with address

| Status of the applicant

| Shri Nikshay Pandsy Sio Stri Rishi Kant
Fandey, Add.-Village-Bhatwa Ke Foknhar,
Tehsil- Mirzapur, District-Mirzapur,

Ultar Pradesh.

| Private Individual

lii.

Mingral Which Are Occurring In The
Area & Wheh Applicant Intends To
Mine

[ Building Stone (Sandstone)

Period for which the mining lease is
granied

N =

mining plan (Address, Hegistralion
No., Valid Upto)

Ten Years from 27-08-2016 Lo 26-08-2026

Name of the RQP preparing the | Yashvir Singh Chaudhary,

Registration No. RQP/UPDGM/No.O20/Year
2020, Viliage-Sukhravii, Post-Quarsi,
Ramghat Road. Aligarh

Vi,

Name of the prospecting agency

No prospecting agency was engaged as such.
The prospecting of the deposit has been done
by the joint visit of mine planner and surveyor.

Vil

|Reference no & date o
grantcommunication received from
the State Govt.

| Vide Letter no.

| 424/KhaniySviknitiKha.Pa /2018 on dateo
04,02 2018 by the otice of District Magistrate.
[ Mirzapur (Mining Section) 1o gel
‘Environmental Clearance Cernificate”.
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CHAPTER-2 LOCATION § ACCESSIBIITY.

Details of area with location maps

Sonpur village Is located In Chunar tehsil of
Mirzapur district in Uttar Pradesh, India. It Is
situgted 15km away from  Sub-disirict

headquarter Chunar. Location Map is altached
as Plale No.-1

Whether the area is recorded (o be
n forest (please specify wheather
protected, reservad atc.)

Ownership/Occupancy

District and State | Mirzapur, Uttar Pradesh.
' Tehsil o Chumar
Village | Sonpur A
Gata’ Arazi/ Khasra/ Plot No. 1 142

Area (Heclaras) 1.01

| The land is owned by State Govt. & State Gowt.

has given their consent for the exploitation of
Sand storne. The lease area is free from forest
land.

ine, if any nearby and approximale
distance

Existence of public road / railway |

Sonpur village is localed in Chunar tehsil of
Mirzapur district in Ullar Pradesh, India. It Is
situated 15km away fram  Sub-district
headquarter Chunar.

« All distance measured in aarial distance,

Latitude and Longitude

Land Use Paltam

The GPS reading of all corner pillars s given
below.

Pillar Latiude (N) | Longitude (E) ﬂ
A 25°30.21°N 83 017.06°E
e 25* 30.08"N 83° 0'19.36'E
C 25° 285 51°N 83° 019 13'E
D 25° 265 65°N 83° 0'16.68"E

The area exhibits stony, isolaled hillock
topography. It falls under barren land. The
existing land use pattern is tabulated as below-
Table No
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2 Approach Road - - 0 - .

3 | Dumps - - 0 B

4 | Office. Rest Shelter eic. : : |0 |
|5 | Balance undisturbed land | - . 0 : -

Total 2.5

o | Altach a gsneral location map and vicinity map showing area boundaries and

existing proposed roules. It is preferred that the area be marked on a Survey ol India
topographical map or a cadasiral map or lorast map as the case may he.

INFRASTRUCTURAL - FACILITIES:
i) Roads:

Lease area is situated in village Sonpur which is aboul 14 Km away rom Chunar Sub-district
and 45.0 km from Mirzapur District Headguarter in SE Direction.

1) Power:

Tha Village Sonpur has electricity connection while lease area is nol connacted with the
Electricity. Surrounding § Km. village is electrified from the lease area.

fif) Water Supply:

The people of the area are dependent on “Wells" for water. They use the well water both for
agriculture and household purpose. The average water table in the region ranges at 40-50 m
bgl.

v) Transport:

The araa is well connecled by local bus services, which connects Mirzapur.

vi) Places of Tourist Interest:

Chunar fort is about 15.0 km towards North-West Direction,

vii) Health Facilities:

Primary health centre (PHC) is at Village Sonpur. Govt. Hospital is in Mirzapur,

viii) Education facilties:

The Village Sonpur has a Primary School, However, Secondary, Higher Secondary & college
aducation are at Chunar Town, which is 14 Km away,

ix) Poslal laciities: The neares! Pesl- Olfice is situaled in Village Sonpur.

x) Rail head: The nearest Railway Siation is Mirzapur Railway Station about 26 Km. lowards
NW Direction from the lease area.
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CHAPTER-3.0 GEOLOGY AND EXPLOBATION:
3a 1 PHYSIOGRAPHY AND GEOMORPHOLOGY:

The district is characterized with hard rock as well as alluvial formations and table
land topographic featuras. HMard rock area comprising Chunar, Rajgarh and Malia blocks
refiects the unaven plaing and dotted with hillocks. Geomarphologically, the distnict can be
divided into two distinct unils; 1. Residual hills / Table lands and 2.Marginal Alluvial Plain.
River Ganga is flowing Irom Hargarh to Narayanpur from wesl 1c sast bu! changes ifs course
near Chunar due to Chunar Forl, The drainage density is higher in hilly area and lower in
marginal alluvial and alluvial area. Dendritic drainage pattern is common and trellis dramage
pattern is observed in hard rock area. River Belan also llows in the district particularly in
Halia block. The topography is influenced or madified by the existing rivers and streams. No
seasonal perennial drainage exisls within the lease area.

The highesl! point of the lease area is 136.0mRL in S direction while lowast point of
the lease area Is 131.0mRL in N direction. The topography of lease area is shown in Plate
No. 3. Altitude of the aresa is given as Google Earth Software,

3a.2 REGIONAL GEOLOGY:
The general succession of the area is as follows:
Kaimur Group Upper Kaimur Dhandrol Quartzite 920m
Scarp Sandstone stone & conglomerates 180m
Lower Kaimur Vijaygarh shale 50m
Upper Quartzite 45m
Susnal conglomeratic Braccia
Silicified shale 30m
Lower Quartzite 30m
e -- ceeeees Unconformity -—---- - - -
Rohate limestane 170- 180m
Kheinjua sub group Glucomitic Sandstona 100m
Semari Group Fawn Sandmitic lime stone 150m
Olive shale 30m
Parcellinita 100m
Kajrzhat Limestona 530m
Pathrawa Sand Stone &Angari Shale
Basal Conglomerates 180m
----------------------------- Unconformity —eeeemmm e

Bljawar GroupPhyllite& Quartzite with Lenticular Cabonates
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Ja3 LOCAL GECLOGY:

In geological sequence the Sand Stone of the area is a part of Vindhyan Supergroup
of Kaimur Subagroup characterized by dark brown in colour, coverad with 0.80 to 1.0 soil/
sami-weatharad Building Stone, olten showing current tedding and load cast swructuras
indicating dry and Eolin environment of daposition.

b) Describe briefly prospecting / exploration work done o date viz. Geological mapping with
the evidence already existing aboul the mineral deposil in the area or in the vicinily.
Minor mineral leases are adjacent o each other. -Mining activities in other adjacent
areas are In progress hence prospecting work does not requirg, The mining in the area
shows that only mingral Sandstone is available in the lease area and there is no possitiiity of
any othar mineral to be found in the leasa area.
¢) Describe briefly, axploration proposed 1o be carried oul,
It is small mine. Mining in nearby areas are in progress. No exploration is required for future
hence, not proposed.
Basis of estimation of reserves:

il The bulk density of sand stone hzas been taken 2.5 in view of the past mining expenence.

i) The geological reserves have been computed through cross sectional area method.

vi)The area of each section is multiplied by the striike inlluence to get the volume,
The category-wise reserves are given in Table No. 3.
Economic axis: Due to past mining the mineral produce s boulder & gitti grade having no
problem selling in the markel. The ad 8 near the mine site & minaral shall be loaded
manually into trucks & transport to demand site. State Govl, has given their consent for the
exploitation of mineral. On the basis of feasibility study. economic viability of lease area has
been established & mineral is ecanomic viable, therefore econocmic axis has been
considered as E1.
Feasibility Status: Feasibility study has been camed out & is considered to be faasibility
status. A feasibility sludy provides a preliminary assessment with a level of confidence as
compared o thal ol feasibility study. Hence feasibility axis under UNFC code has been
considered as F1. No Geophysical studies have been carried out; therefore feasibility axis
has been considered as F1.
Geological axis: General exploration was carried out by mining pils sand stone was
encountared in excavated pit within lease area. The maximum dapth of pit has reach up to
2m. Therefore geological axis has been faken as G1 category. On the basis of above
assumptions’ following UNFC classification for each calegory of mineral reserve is as
below:
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CHAPTER-4.0 AESERVES:
METHOD OF ESTIMATION OF RESERVE:

The reserve estimation has been done by cross-sectional method. Twa Cross-
seclions al an interval of 36m & 35m are drawn, The surface areas of gross-seclions
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are mulliplied by the cross-sectional strike influence to gel the volume.

GECLOGICAL RESERVES:

The geclogical reserves astimated by cross-sectional method can be categorized in 1o 4

classes.
1. Proved Reserves(111):

The entire Quantives of mineral cocurring upto 110mRL below from the surface

around level have been congidered as under proved category (111).

2. Probable Reserve (122);

The entire Quantities of mineral occurring 10m.zone below the proved reserve
zone is considered as Probable Reserves (122).

3. Feasibility Mineral Resources (211);

Mineral blocked within barrier zone & in siope under proved mineral reserve

considered as Feasibility Mineral Resources (211),

4. Pre-Feasibility Mineral Resources (222):
Mineral blacked within barrier zone & in slope under probable mineral reserve

considered as Pre-Feasibility Mineral Resources (222).
The detalled categorizad table of Minaral Besources is shown Table No-1

Summary of Geological reserves as per UNFC Classification is given below:

Classification

A) Mineral Resarves

Code Geglogical
Heserve (Cum)

1) Proved Mineral Reserve 11 259095
2) Probable Mineral Reserve 122 74808
3) Feasibility Mineral Resources 211 896702
4) Pre-Feasibility Mineral Resources 222 76487
| TOTAL ~ - 507072
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GEOLOGICAL RESERVES
Proved Mineral Reserves (111)
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Section Sectional Area Strike Influence  Quantities of | Geological
Line {m?) (m) (Mineral) | Reserve after
(cum) Swell Factor
(1.5) (cum)
-7 2420 36 87120 130680
2.2 2446 35 85610 128415
Total 259095
Probable Mineral Reserve (1 221F b
Section Area Strike Influence | Quantities ol | Geological
Line (m?) | (m) (Mineral) | Reserve after
| {cum) Swell Factor
| _ (1.5) (cum)
17 637 : 26 25092 37638
22" 708 as 24780 37170
Total 74808
Feasibility Mineral Resources (211)
Section Area Strike Influence | Quantties ol | Geological
Line (m?) (m) (Mineral) | Reserve after
{cumj Swell Factor
(1.5) (cum)
1-1° 908 36 32668 49032
2-2' 908 35 31780 47670
Total 96702
Pre-Feasibility Mi R 222 )
- Section Araa Strike Influence | Quantities of | Geological
Ling (m*) (m) Mineral Reserve aftar
(cum) Swell Factor
(1.5) (cum) |
11 718 36 25848 38772
2-2 718 35 | 25130 37695
Total 76467
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MINEABLE RESERVE:

The mineable reserves have been computed by slice methed. 7.5m wide barrier zone
has been left all along the lease boundary from the near ground lavel. As stated
aariar that several othar minas are alse siuated in the same area sharing their
common lease boundary, It s expected almast all the area above general ground
label will be excavated. Hence 7.5m barrier zone will be left after reaching the near
ground level. Benches from RL 135m up to RL 100m have bzen drawn on Concepiual
Plan/Ultimate Pit plan. The height of bench has been taken 6m and 10m width of
bench has been taken 10 estimate the mineable reserves. The minsable reserve (s
givan in Table No. 2.

~ MINEABLE RESERVES
Sicey | Av. |Av.Face! Bench | Volume @ Swell = Mineable
Bench Face | Advance height (Cum) Factor Reserves
RL (m) Length menl [m) (1.5/Cum) (Cum)
- IE] (m] -

136130 86 135 4 35640 1.5 53460
130-124 56 125 | 6 42000 @ 15 | ©3000
124118 | 48 | 115 | 6 31740 | 15 | 47610 |
118.112 36 105 8 22680 15 34020
112-106 26 95 5 14820 1.5 22230
j06-100 | 16 | 85 | 8 | 8160 | 15 | 12240 |

|
Total 1.5 232580
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CHAPTER -5 DEVELOPMENT ANDPRODUCTION PROGRAMME:

* Mining will be done in a scientific manner,

* Mining Wil be done within the mining fimits. 7.5m wide strip all along the lease
boundary will left out.

* The mining wall be open cast.

* Opencast/semi-mechanized mining will be undertaken with help of Excavators and

* dumpers,

» Bench height will be kept at 6m,

=  Width of ultimate bench will not be less than bench height; however, working bench
will have a width around 10m,

= Deep hole drilling with light charge will be adopted.

= Loading will be done by excavalors.

« The run-off mine will be dispaiched to crusher and then job sile.

= Development includes only removal ol top weathered layer and soll patches if any.

= Top soil if any will be scraped out and used maintaining the road.

* QOverall slope of pit shall be maintained 45degree.

» Lessee will be well equipped with all required equipment as stated in LOI such as
computer, Printer, Weight Bridge, CCTV Camera, QR code RFID Scanners elc.
This will be an cpen cast semi-mechanizad/mechanized Captive ming. ROM will be
sold to buyers. Deep hole blasting will be done. Al the outsel deep-hole drilling with
wagaon drill will be undertaken for primary breaking. Secondary breaking will be
undertaken by rock breaker. Jack Hammers will be used in exceptional cases of big
boulders. The crawler or wagon drill will be of 4" diameter. The equipmen! will be
given drive from compressor (400 cim). Overburden mainly top soiltop weathered
mineral will be removed carefully and used 10 maintain mining roads. After scraping
the top surlace holes will be drilled by wagon drill and deep hole blasting will be
undertaken. Rock will be dislodged from ils joints and lurther broken inla desired size
of Gitti& boulders manually with the help Crow bar & hammers. Malerial will be
stacked near the working face and finally dispaiched to job sites.

Year-wise Planning

Maximum 75000 cum quantity of Mineable mineral is proposed to be excavated in
each year as per current market demand. A total of 225000 cum Mineable Reserves
proposed o excavate during 3 year.



507

b) Year wise Development and Production:
i) Development and Production in Ist Year:
Mining will be started from the top in the lease. Abgut 75000 cum Mineable Reserves
propesed 10 be excavated in this year. Mineral from the top Benches RL 135m & RL 130m
will be will be open, developed, mined oul a new bench of 130mEL lo 124mRBL will be open
and advance 10 gel the required production to get the regquired production. Following
benches will be excavated in this year.

Banch | Opening Av | AvFace |Heght | Volume | Volume  Mineable Balance
{mRL) | recoverable Face |Advance. (m) () ROM |Reserves  inthe
resenves Length (M) (M) (M) Benchicum)
(Cum) (S} (SF 1.5)
135 | 0 86 | 135 | 4 | 35640 | 53460 @ 53480 O
130
130- 0 56 43 | 6 | 14a48| 21672 | 21540 132
124 |
Tota | 75000 132

Note: Average Height of bench will be taken.
i) Development and Proguction in lind Year:
Mining will be started from the top in the lease, About 75000 cum Mineable Reserves
propased 1o be excavated in the year. Remnant part of Berches AL 130m to RL 124m will
be advanced, mined oul a new banch of 124mRL lo 11BmRBL will be open and advance 1o
ge! the required production lo get the required production. Following benches will be

excavated in this year.

Bench | Opening Av  Av Face Heigght | Volume | Volume Mineable Balance
(mRL] |recoverable Face hdvame (m) (¥) ROM (M®) [Reserves in the
reser/es Length | (M) {SF 1.5) (M) Benchlcum)
(Cum) )
130- 13z 56 82 5 27552 | 41328 | 41480 0
124
124. 0 & @ B2 B 22632 33948 33540 408
118 |
Tolal 75000 408

i) Davelopment and Production in liird Year:
Mining will be started from the top in the lease. About 75000 cum Mineable Reserves
proposed to be excavated in this year. Hemnant parnt of Benches HL 124m & RL 118m will
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be mined out, a new bench ol RL 118m to RL 112m will be opened and advance and mined
out, again a new bench of RL 112m to RL 106m will be opened and advance and mined
out, again a new bench of RL 106m to RL 100m will be opened and advance to get the
required production. Following banchas will be excavatad in thie year.

Bench | Opening Av | Av Face |Height Volume |Volume [Mineable Balance
[mHL) |recoverabla Face Advance. | (m) (NF) HOM Resarvas in he
resenes Length (M) [ (M) (M?) Banch{cum)
(Cum) M (SF 1.5)
124- | 408 | 46 | 13662 | 14070 0
118
(18- 0 36 34020 | 34020 0
112
112- 0 26 22230 | 22230 0
106
106- 0 6 | 83 | 6 | 3168 | 4752 | 4680 72
100 |
Towal 75000 72

¢) Attach supporting composite plan & section showing pit layouts, dumps, stacks of sub
grade mineral, if any elc.

The compaosile plan & section showing layout of benches are shown in Plate No. 6.

Entire lease hold having Minera!l out crop with no soll cover. The waste 1o be generaled in

pockets along the joint plain shall be excavated and shall be used in making aggregates.

The soil shall be used for the purpose of planiation while some waste shall be spread over

the approach roads for the maintenance dunng next Three years, All quantities of mingral

eic to be sxploited shall be used for making aggregates,
d) Indicate rate of production when the mine fully developed & expected lite of mine & the

year from which eliecled.

The o1al mineable reserves are 2326680 M* with proposed rate of production 75000 M?
of Mingral per annum .The expected life of mine with above proposed target comes out
about 3.10 yaars.

a) Open Cas! Minas:
1) Descnbe briefly giving salienl features of the mode of working (mechanized, sem
mechanized, manual):

it will be a manual semi- mechanized mine, Excavation & loading of meneral shall be
carried oul by means of excavators. Mining shall be camied oul from lop to downwards
throughout the lformation of bench. The height & widlh of benches shall be kept 6 m with
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lace slope 70°. Approach road & haul roads having width 68m with gradient 1.18 shall be
provided lo join the mining faces

i) Describe briefly the layout of mine working. layout mine faces & sites for disposal of
overburdan/wasta.

Mining faces shall be opened from top 1o downward. Approach road shall be procuced to
ecach mining faces for transportation of mineral. No waste shall be generated duning plan
period therefore, no proposed has been for ils separate staking.

i) Extentof mechanization:

The requirement of mining equipment is calculated at its maximum production capacity as
below:

The average level of annual production planned = 75000 Cum or 187500 MT
Daily praducton required assuming 300 working days = 187500/300=625 MT/day

A)  Requirement of wagon drill & drill holes:

i) Yield per hole with spacing & burden of =4 x 25%x B.0x 2.5 = 150 ones
i) Daily production required =525 MT

i)  No. of holes to be drilled in one Shift =625/150= 4.16 Say §

iv)  Length of each hole with 10% sub grade drifling =6.6 m.

v) Therefore metreage required 1o be drilled =6.6 x 4.16=27 .45 say 28

vi)  Expected parformance of drills in one shift =@5m'h =40m.

vii)  Therefare number of drills required for production «=27.45/40 «0.58Say =1
B) Requirement ol Compressors:
The requirement of machineries for drilling will be as below:

Type Nos. Dia of hole | Size/capacity | Make Motwe
_ - (m) power
Compressor 1 NA 450 cfm LG 450 Diesel
_ | Compressor
Wagon Dritt 1 | (110mm) | Atas Dieset
C) Excavator:
372 cum x 2.5 per shift . 830 tones
Operating shift per day . 930 x 1 =930 tones
Maximum Mineral to be handle per day - 625 tones

Therelore no of excavator required for handling the quantity of granite stone
w 6525/930 » 0.67 say 1
Requirement of Excavator: s tabulated as below which shall be deployed occasionally,
Type No. Bucket capacity | Motive

Excavator | 0.9m* Diesel (70-80 itrs/ day)
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D) Requirement of lippers (10 tonners)

Raquirement of tippars for the transport of overburden s work out as foliows:

i) To & fro journay time: from mine area to mine read

To & fro journey on 0.70Km. mine road @ 10 Kmhr =5 min.

n) Scooping and waiting =2 min.

i) Loading =2 min.

ivl To& fro journey =5 min.

v} Turning and unloading =2 min,

vi] Thersfore 1o1al cycle time = 16min.
Requirgment of Tippers:
Crusher stane to be transporiad par day =625 MT
Cycle ime of Tippers =16 min.
Therefore round trigs per hour =60/16=3.75
Average load carried per round per trip =375 X 10 =375 MT
Therefore average carrying capacily per Tippers
one shift =37.5x 8= 300 MT
Therefore total no. of Tippers required =625/300 = 2.08 say 3
Standby Tippers -1
Requirament of dumpers is tabulated as below: _
Type Nos. Size/capacity Iotive power
Tippers a 10tonnes Diesel

{g) Blasting:

(a) Deep hole Drilling shall be carned oul with 110 mm, dia Allas capco & blasling shall
be carred oul with slurry explasives according to candition imply and shall be
executed by competent qualified person employed by lessee:

Hole depth B m,
Spacing 4m.
Burden 2.5m,
Thus, ane hole will give a quantity of about 4 x 2.5 x 6.0 x 2.5 «150 fones
Excavation required per day (Considering
Maximum excavation per day 1625 M.T.
Thus nos. of hole to be drilled and required 1o be blasted: 625/150=4.16 No.say 5
These deep holes will be blasted in one round.
b) The blasting will be underntaken by suitable explosives having camparable density,

usually -Beartidge of 220mm will be sulficient in ane hole of Bm depth

73



e)

511

The number of holes will be distributed in two working benches. As lar as possible
single row biasting may be preferred & each hole shall be charged with 600-800gm
explosives depending upon the free face available. Tha direction of face advance &
row of drill holes will so proposad that the direction of fly rock material will ba expected
lo fall ovar the bench.

On the basis past experience in the surrounding area & lithology of rock, the powder
factor s expected to be 20tonnes per kg of explosive, 300 gms. of explosive per hole
wiil be required to reach 20tonnes per Kg. of powder factor.

Initially it is proposed o install 8 magazine of capacity avout 100 kg. of high explosive
along with accessories is expected 10 serve the purpose.

The lessee will installed 100 Kg. magazine & 500 detonalars with the duea parmission
ol Chie! Controller of explosive.

(1) Precaution during blasting:

10.

Following precautions will be underiaken and lollow strictly.

Stemming should be strong and of adequate length and not less than 1/3rd length of
the hole. This will check blow outs.

Blasting should be avoided in eady morning and late evening hours 1o avoid
lemperature mversion conditions.

Blasting may be avoided at the time when strong surface winds are blowing towards
inhabiled area.

The burden at any poini in the charge length should nol be less than optmal.

The wind direction at the time of blasting should nol be towards the structure to be
protected, especially if wind speed is high.

Blasting may be done at a time when there is heavy background noise. In some
mines abroad, they are crealing it artificially so as many blasting nuisances become
less apparent,

Blasling should be done in once round. Blasting ol larger rounds, inlrequently can'l be
beller supervised, causing nusances. Furlher the villagers are exposed less
frequently, will itself lead to a reduction in the number of complaints.

Pre shooting of the boulders, instead of plaster shooting, should be continued.

Betore electric firing, the circuit will be tested by an approved tester.

Flags erection and siren signalling systems will also provided during time of blasting.
For lurther salely, the blasting lime will also fixed during the end of the shiit so that all
the warkers will removed oulside the danger zone,
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11.  To prevent risk of mjury to anybody by llying pieces of stones alter blast, mullle
blasting will be adopted. In this practice the mouth of the shot hole and some distance
around It will be covered by steel sheets, waighted by bags, old sleepers etc. This will
prevent tha broken rock fram flying out.

12. Al the precautions suggesled n MMH 1961 specially as specihed from Requlation
162 to Regulation 168 must be adhered.

5.3 CONCEPTUAL MINE PLAN AND LIFE OF MINE:

Mining shall be done by Opencast /Semi-Mechanized Mine means confined within ultimate
pit limil demarcated. Road, habitation etc. will reguire diversion from mining area for the
salety of workings. Size by the end of conceptual period shall be as same 10 plan period i.e
0.891 Ha.

Tima Frame of Completion ol Exploration:

Exploration as on dale: One [nal pil was dug in scallered manner with in lease area & all
the pit has converted into mining pit.

Exploration duning plan pericd: The entire area is consisting of stony cutcrops and dapth of
mining pits has reached 35m & occurrence of Sandstone is established 2t the floor of pit &
persists in depth. Therefore, no future exploration programme has been envisaged during
plan period,

Ultimate shape & size of pil:

The ulimate shape ol pit by the end of plan penod shall be same as the shape af area
enicept 7.5m barner. Size by the and of plan pernod shall be 0.891 Ha having length 66 m &
width of 135 m & average depth 35m.

Conceptual Development:

Mining will be done by opencast semi-mechanized means confined within ultimate pit [imit
demarcated. Road, habilaton etc. will require dwversion from mining area for the safety ol
workings. Size by the end of conceptual period shall be as same 1o plan périod be 0.673
Ha having length 66 m & width ol 135 m & average depth 35m.

Details of lhe area are as lollows:

Plan period: - Whole the lease area within 7.5m barrier shall be developed in one plit by
bench formation during plan pericds & dimension of pit will be 66m x 135m x 35m deep.
The depth of the pit will be confined to 100 mRL. The height & width of benches shall be
kept 6.0 m. slope of faces shall be kept 70 deg. 225000 M? sand stone shall be generated
during plan period at the rate of 75000 M Year. The minor mineral exists within the entire
lease area shall be used in making aggregale therelore, generation of waste shall be nil,
Worked oul area will matured for rehabilitation & planiation shall be done simultansously.
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b) Conceptual plan: The conceptual plan of the lease area within 7.5m barrier shall be
developed in one pit by bench formation during plan periods & dimension of pit will be 66m
% 135m x 35m deep. The depth of the pit will be confined to 100 mRL. The height & width of
benches shall be kept 6.0 m. slope of faces shall be kept 70 deg. 225000 M? sand stone
shall be generated dunng pian period at the rale of 75000 * /Year. Alter 3 Year Mining
7560 M3 quantily ol reserve shall be generaled lor the conceptual plan. The minor mineral
exists within the entire lease area shall be used in making aggregaie; therefore generation
of waste shall be nil. Worked out area will matured for rehabilitation, & stabilized by
plantation of local species in five year plan.

3.4 2) Anticipated life of mine:

The total mineable raserves are 232560 M® with proposed rate of production 75000

M? of Mineral per annum .The expected lifle of mine with above proposed target comes out

about 3.10 years.

5.4 b) USE of Mineral: Describe the utilizalion of minerals and the lypes of industry (please

speciy) 1o whom it will be sold or is being sold.

The mined out material is building sione (sandstone). Material is used in road making. Big

sized boulders are crushed into sized small stone which IS used in laying road making. All the

ROM will be used in their jobs.

CHAPTER-6. WASTE DISPOSAL ARRANGENENTS:

Descnbe briefly the arrangemenis made for top soill, minerals rejecis and wasle
disposal including precaulions taken in selection of disposal site (s) along with their
respective quantily likely to be generatad for the three Year (Indicate locations of the same
on surface plan).

As stated earlier that entire lease area consists of Mineral& further persists in depth.
All the guantities 10 be exploitad shall be sant 1o crushar plan! outside the area which will be
used in making agqreqate. Therelore, generatian ol waste shall be ml & no proposal has
been envisaged for its separate dumping at mine side.

CHAPTER-7. RECLAMATION PLAN:
Descrive briefly the Year wise reclamation plan, gwing the proposed plantation

programme, scope of backiiling worked out pits,
Tha mined out area & rectamation / rehabilitation as on date, at the end of pian period & at
the end of concepiual period 1s given below:

Perigd 1 Area has broken (Ha.)
 Asondale 0.0
__End of plan period | 0.891
End of conceptual period ! 0.891
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HAPTER-E RATEGY FOR PROQTECTION OF RIVER COU

TANKS VILLAGES IMPORTANT MONUMENTS_ IF ANY:

Thare is no rivar in or immediate surroundings of the activity area. No nalla cor drainage
passes within or near Excavation area. There ara no important monuments and waters
lanks nearby the Excavalion arga. Excavation is conlined in very small scale. Thus the

mined out area vall be used for Pisci-Cultural activities in future.

The water bzlance Chart: No water is required lor mining and processing, only waler
sprinkiing on road to suppress the dust in peak hours, hence no disposal of water and extent
for recycling is required. About 5.0 KLD drinking water as well as water for plantation and
dust suppression shall be transported in 10 the tankers 10 the mine head from nearby Crusher

plant.
CHAPTER-SA OTHER
The Mining supervisor shall supervise the mining operation

| 1

Site Services:

The following site services will be provided near the ming

) Office 1

i) Drinking water shed 1

iii) Hest shelter |

iv) First Aid Cenlre 1

Thus calegoary-wise employmenis will be as below:
II"® Class Mine manager - 01
Blaster : 01
Semigkilled:
Time Keeper 10
Un-skilled:
Piece rated workers : B0
Total: Y - ;52_
98, Mine Drainage |

a) Likely depth of waler table based on observations trom nearby welis ang waler

bodies:

One dug well is silualed zbou! 1km aenal distance lowards NW ol lgase area in
crusher side. The top level of the well is 136.0 mRL& water table encountered in the
well is about 46.0 m deep and the expected depth of water table in the region is about
90.0 mAL. During next 3 years, the mine working will be confined up to 100.0 mRL.

Water table will not be interestad by mining operations.
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CHAPTER-10.0 _ MINERAL PROCESSING:
a) Iif processing / beneficiation of the ore or minerals mined is planned 0 be conducted
on site or adjacent 1o the extraction area, briefly dascribe the nature of the processing /
beneliciation. This should indicate size and grade of feed material and concentrate (finished
marketable product),
The entire lcase area consists of Building Stone (Mineral) terrain therefore. no beneficiation
of mineral processing will require for Building Sione {(Mineral).
b) Explain the disposal method for tailing or waste from the processing plant (quantity
and quality of 1allings proposed 1o be discharged, size and capacity of tailing pond, loxic
effect of such talling, it any, with process adopted 10 neutralize any such effect before their
disposal and dealing of excess waler from the tailing dam)
As slated above Lhal no beneficiation is required therefore no lailing or waste dispasal from
procassing plant will be undertaken.
C) A flow sheet or schemalic diagram of the processing procedure should be attached.
No beneficiation studies will be carried out therefore no flow sheet of processing process s
attached.
d)  Specity quantity and type of chemicals to be used in the processing plant.

No chemicals will require,
Q) Specily quantily and type of chemicals (o be storad on site / plant,

No chemical will be stored on the site ! plani.
1) Indicate quantity (cu.m.per cay) ol waler required for mining and processing and
sources of supply or water. Disposal of water and extent of recycling.
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CHAPTER 11- ENVIRONMENT MANAGEMENT PLAN

11.0 ENVIRONMENT MANAGEMENT PLAN

11.1 BASE LINE INFORMATION

Land used.and Cover

Existing Land use of the area 18 barren land.

Water Regime

Surface Waler: Lease area has a mild slope lowards North Wesl. Overall slope in the area is
North, North-east. There is no perannial drainage in the mining lease area. Hand Pump will
be the source of drinking water in the aréa.

Ground Waler: (Source:Aquifer Mapping and Ground Water Managemen! Plan of Mirzapur
District, Uttar Pradesh-Cantral Ground Water Board Dated APRIL, 2017)

General flow direction of water lavel & from southwest 1o northeast.

Flora & Fauna:

There s a thin layer of top soll present in the arez. The mining area is devoid off lrees,
however small bushes of local species are presenl, The three main cropping seasons in the
district are Kharif, Rabi and Zaid. The other crops raised in the district include wheat, paddy,
maize, pulses and ollsesds. Main fruits grown are mango and guava. The iree species
recommended are Fiousreligosa (pipal), Boswelhaserrala (Salal), Shorearobusta (sal) and
lactonggrandis (teak) may also be recommended. Mangiferaindica {Aam), Emblicaofficinalis
{Anwala), Aeglemarmerios (lbei). Planting should be done in large sized 80 cm x 90 cm. due
in advance and filled about 50 days before planting. The plantation raised earlier should be
carefully maintained. Mortalities should be replacad by fresh planting.

Amphibians and repliles are common in such type of habital.

Pigeon, Parrot, Owl, Nilkanth and Sparrow are a few common species of birds found
surroundings of the area.

Climale

Temperature: January Is the coldest month ol the year when the mean daly maximum
lemperature 1 24.10 *C and the mean dailly minimum lemperalure s 9.2°C , May 15 the
hottes! month with mean daily maximum temperature is £2.6°C and mean daily minlmum
temperature is 28.8°C . The mean monthly maximum temperature is 32.6°C and mean
minimum temperature is 19.2°C .

Rain Fall: The average annual rainfall is 912 mm. About 81% of rainfall takes place for June
fo September (Monsoon Season). The mean monthly relative humidity is 419%. In summer
season air 1 very dry and during the monsoon season the moisture content of air is high.
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Social Environment;

Mirzapur is located at 25.15*N B82.58%E_[7] It has an average elevation of 80 metres (265
feet). The District of Mirzapur lies between the parallels of 23.52 & 25.32 North latitude and
82.7 and 83.33 East longitude. It faorms a portion of the Varanasi district. On the north and
north-east il s bounded by the Varanasi district; on the soulh bounded by Sonbhadra district,
on the north-wes! by Allahabad district. The shape o the north and west is tolally regular. In
no direclion, except for about 13 km. in the north-2as! where the Ganges separates the
Tehsil of Chunar from the district of Varanasl, has Mirzapur a natural frontier. The Chanvar
liglds, considered 1o be one of the most fertile lands tracts in India, are located on Gangelic
llood plains of the district, mainly in this area belong 1o Hindu community,

As of the 2011 census, Mirzapur-cum-Vindhyachal municipality had a population of
233.691[2] and the whan agglomarabon had a population of 245817.(3] The municipalily
had a sex ratio of 888 females per 1,000 males and 11.9% ol the population ware undar six
years 0id.[2] Elfective literacy was 78.25%. male literacy was 83.85% and female literacy
was 71.80%.

Occupation

Agriculture and livestock rearing are the main occupation. Major part of the district is rain-fed,
under-invesled, wulnerable, socic-econumically heterogeneous, lacks infrastructure and
access o improved technology. ethnically unique, and backward relalive 10 other regions,
Crop production, livesteck rearing and seasonal migration, provide more than 90 percent of
rural income in the region. Area covered by main crope consisis of pulses, oil seeds and
Dhan respectively.

Drinking Water:

Hand pumps. wells & bore wells are the main water source for drinking water in nearby
areas.

Social Building & Historical Monuments:

No such building/monument is localed within 2 km periphery ol this mine. Panchayal Ghar Is
comman in the surrounding villages.

11.2 Impacts & Mitigation

The possible impacts and their mitigation are described ahead:

SiNo. | Impacts Mitigation

1 Land use /| Change In topography cue to mining is always a negalive
Land cover | impact leaving ugly pits. Mining is being carnied out in a small
area, There will be a water filled pit at the end ol mining.
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2 Flora and | Mining activity area is barren land. Any kind of vegetation is not
Fauna seen on the gctivity zrea. Therefore no effect on floral
community is anticipated. 100 wree saplings s being propased
o plant in the nearby village area

"SINo. |Impacts Mitigation

3 Air FPoliution During the mining dust particle will be generated. Air
Pollution will also ingresse due inoreased vehicular
activity. Water sprinkfing will be done at dust generating
places, Masks will be provided to workers al work place.

4 | Noise Pollution | Drilling Blasting & increased vehicular tratfic is the main
sourge of Noise Poliption, Blasting will be done under the
supervision of competenl blaster. Mining activity will be
done only day hours. Earmulls will be provided 1o

workers offloading points.
K Rehabllitation The activity zone Is very small. No migration will 1akes
and placé. Therefora, thare is no R & R Plan.
Reseltllement
Environment Management
Solid Waste managemen

There is no top soil. Upper weathered layer is very thin, Soil if any, as a solid waste will be
generaled during the courge of mining.
Upper weatheared layer and soil f any will be scraped oul and used mainlaining the mine

roads.
Municipal Waste:

All the labours engaged in activity are in nearby villages. Thus the municipal waste
generaled Is minimal. Moblie toilet will be provided If required.

Hazards Waste Management;

The mining activity Is limited 10 drilling, blasting sorting and collection of material and
dispateh 1o job sites. Domeslic hand tools & machinery will be implied fo perform the aclvity.
Trucks used in transportation will ba hired from outside. Heguired Diesal will be filled from
the public autlets. No washing activity will be done within the lease area. Therefore, no such
waste will be generated.
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Corporate Social Responsibility:

Lessee with the consent of local villagers will contribute his part as per their requirement in
the field of child education, medical heaith and others.

Lasses will also encourage to davelop greenery in nearby are by planting trees. Pits of about
0.5m x 0.5m will be dug befare the anset of monsoon. The distance between two pits will be
kept about 3.0m. Adding a 3- to 4-inch layer of organic muich on the soil surface around the
plant will ensure a healthy growth of plant. Tree species fike pipal, mango, Neem, Ber,
Babooletc and shurbs like Kaner, Madar, Dhatura, Makoi, Munjetc will be preferred to plant.
CONCLUSION:

It can be concluded from the above fadts that 1he mining activity in this area will not have any
adverse impacis but would help in improving the socioeconomic condilion of the surround
villages. Hance this mining plan may kindly be approved al earbes!.
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PRCGRESSIVE MINE CLOSURE PLAN

1. Introduction:

a) Name of Lesses: Shri Nikshay Pandey
S/o Shri Rishi Kant Pandey,
Add.-Village-Bhatwa Ke Pokhari, Tehsil- Mirzapur,
Distnict-Mirzapur, Uttar Pradesh.

b) Status of Lessee: Pvt Individual

C) Location: The location plan is enclosed as (Plate No. 1)

dl Extentof Lease area: 1.01 Ha

e¢) Type of lease area: The land applied for mining lease waste land.

f Land use Pattern: The existing land use within the lease area is waste
land and is under mining lor las! eighl years. The
lease area does nol fall under foresl land, The
exising land use within the lease area is given

— PR, W SR . il N AT ——
Sr. Land use | Agrnculture Faresl Gaovl Land Grazing
No. land (Ha) Land (Ha) Land (Ha)

| (Ha)
1 Mining pits Quarry - 0.891
2 Balance undisturbed land - 0.119
Total i - - 1.01 -

T Existing method of mining and mineral processing: |

a)  Existing Method of mining:

Building Stone (sandslone) mining in the region is being camed oul Opencasl /Sermi-
Mechanized Mine with drilling and blasting. Excep! dressing, sorting and sizing, no
other means of beneficiation carried out at mine. The broken Mineral is being loaded
manually in 1o trucks & tractors & transported to nearby crushing unit where Mineral of
different sizes is made as per demand.

b)  Proposed mathod of mining:

It shall be Opencast /Semi-Mechanized Mine. Mechanical Excavator with detachable
hammer device shall be deployed lor excavalion, breaking & loading of malenal into
Truck/tippers. Deep hole Drlling shall be carried out with 110 mm. dia Atlas capco &
blasting shall be caried out with slurry explosives according 1o condition imply and
shall be executed by competent qualified person employed by lessee.
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Reasons for Closure:

It is an existing mining lease presently no specific reasons have been gbserved for the
closure ¢l mining operation. The progressive made to meet cut the statutory
requirement under rule of amended UP Minor Minesal (Canceassion) Rule 2021.
Slatutory Oblgations:

No slalutory abDligations have beocn imposed Dy any Govl. agency.

Closure plan preparation:.

Name and address of the Lessee:

Shi Nikshay Pandey

S/o Shri Rishi Kant Pandey,

Add.-Village-Bhalwa Ke Pokhari, Tehsil- Mirzapur,

District-Mirzapur, Uttar Pradesh.

Name, address & Registration No of R.QP.:

Yashvir Singh Chaudhary,

Registration No. ROP/UPDGM/No.020/Year 2020,

Village-Sukhravli, Post-Quarsi, Ramghat Road, Aligarh (Annexure)

Name of the executing agency;

The lessee himsell shall execule the provisions of mine closure plan, Presenlly no
decision has been laken in this regard to closura of mine. Therefore copy of resolution
of the execuling agency has not been given.
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Mine Description:

Topography &Geology: Given in Chapter-3

Mining Method: Given in Chapter-5

Mineral Beneficiation:

No muneral beneliciation will be under taken. The Building Stone (Sandstone) produced
from mine shall be transporied 1o crusher plant for making aggregales.

Review of impiementation of mining plan / scheme of mining three years progressive
closure plan up to the final closure of mine:

Mining plan of the area under reference is yel to be approved; it is therefore
préemature 10 make any comments aboul review of implementation.

Closure Plan:

Mined oul land:

Expecting lop seil all the excavated matenal from mine is used in their own job/sites;
therefore, no proposal can be given lor concunrent back-filling.

Weter Quality Management:

There is no perennial water body within the leasshold or immediate vicinity (up to
2km). However, measures have been provided for arresting the suspended material
during heavy showers.

Air Quality Manage mant:

Though, no air sample for ascertaining the air quality has been drawn. 8dt it can be
well understood that air guality of Ihe region can be considered normal, because the
region not consist any industry to poliute the air. However air monitoring shall be
carried out once in a season during dry spell of months to assess the air quality with in
the area. It has already been explained that mining shall be carried out manually and
mechanically with limited aocount of drilling and blasting. One of the most crucial
glements for air pollution is vehioular transport, Due limited movement lippers, air
quality will not undergo any significan! change. It is proposal that waler sprinkling on
approach road shall be carned oul two limes a day during dry spell of months to
suppress the dust during vehicular movement.

Waste Management:

No waste shall be generated during course of mining. All quantities of Mineral shall be
used for making aggregate therefare no such proposal has been envisaged for waste
dump management.
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Top Soil Management.

Due to the past mining the entire lease area has been degraded by mining & allied
activities, During plan pencd mining shall be camied out in degraded land only
therafore top soil shall not ba ganeraled & no such propasal has been given for s
management.

Tailing Dam Management:

Neither any chemical or toxic effluents will be discharged from the mine nor will any
toxic substances be utilized In the mining or allied activities. Therefore there is no
question of tailing dam managemenl.

Infrastruclure:

No infrastructure facilities like aerial ropaway, conveyor bells, bullding & structure,
water reatment plant, lransporl & waler supply sources ara present within the igase
area. Therefore no utiization & their physical stability & maintenance will be required.
Also no infrastructure facilities ke telephone line, water pipe line, sewer line, gas pipe
line, eleclrical cables, culverl, and bridges do not exisl within the lease area. So
question does not arise for their restoration. The approach road passed within the
lease area B lessee shall maintain it during PMCP period.

Disposal of Mining Machinery:

It will be an opancast/ semi-mechanized mine with adoption af drilling & blasting. The
broken pieces ol drill rods and break down parls of jack hammer and compressars will
be disposed off. This is exisling mine & their s no guestion ol disposal of mining
machineries at this stage.

Salety and Security:

Ultimate land-use of mined out area is water reservoir. At the time of final clcsure, the
reservoir area will be properly secured with fencing.

Disaster Management and Risk Assessment:

Disaster Managemenl plan Is a comprehensive and struclured system lor ensuring the
prevention of risks / disaslers nvolved. The proposed mining is and will remain open
casl, thus major risk and disasters associated with underground mining will not create
problem. However, in an open cast mine a major emergency n a mine is one that may
cause serious injury or loss of life to the workers engaged in the mining and allied
operations. Therefore, the first action under the disaster management is the
identification of rnsks involved and measures to counter them. From this risk
assessmenl the identified hazards in proposed mine may be as below:
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i). Use of explosives and the blasting operation.

ii). Slope Failures in open pit or fall of machinery.

iil}. Road Accidents.

Each parameter is discussad below:

1). Use of explosive and the blasting operation:
The lessee is going 1o underiake a trial of rip-ability in the mine to avoid blasting
allogethes. However, lill such time all precaution during blasting will be underiaken.
Regular capacity bullding of blasting staft will be under taken of safely aspacts during
blasting.

i), Slope failures/ Fall of machinery:

The mining Is proposed from top level and gradually advance lowards lower levels.
Height ol benches will be kept 6 m. with appropriate widih of working bench that is a
minimum of almost 2 times bench height, wihich will take care ol both the aspects.
Further, the operations will be mechanized, a higher wigth will prevent of fall ol
machinenes.

iil). Road Accidents:

A code of traffic manzagement will be developed within 6 manths of operations and will
be striclly adhered. Further, Regular capacily building of drivers and spoi boys will be
under taken of salety aspects during transport. It is stated earlier thal ground water
lable is quite below the working levels. However, the rain waler accumulated in the
pits will be pumped out. Problem of inundation ol pit is not foreseen.

4.11 Care and Maintenance during Temporary Discontinuance:
All precautionary steps shall be 1aken into account in respect of care & maintenance.

50 Economic Repercussions of Closure of mine and manpower refrenchments:
The land used for mining is rocky barren land. At present, it is not used for any
purpase. However, the waler reservoir as envisaged as ullimale land use in the mining
area will felictale communily in geting beller agrcultural yelds. The impacl of
unemployment will nal be significant in view ol mechanized operahons. The skilled
workers will always have option of getting allernate employment.

6.0. Time Scheduling for abandanment:
The year wise schedule of completian of retaining walls & plantation is given below:

| Activities Year |

= A ——

e Up to Lease Period Total

i) Plamation (No. of saplings ) 100 | Maintenance 100
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7.0 Abandonment Cost:

The mntative cost for implementing the prolective and rehabilitation maasures, the
propasal given the schame of mining during naxt threa years is as below.

Aclivibes Year | Totat
' 1* | Upto Lease Period amount

in Rs. |

Plantation(@ Rs. 200/ sampling) | 100] Maintenance 20,000 |
Total 20,000

8.0 Any other information.
The lessee also intends 1o spend some amouni towards community service. The

figures are tentative and are subject to generation of profit. Around of 2% of the profit
will be diverted towards this activity,
9.0 Financial Assurance:

The financial assurance has been calculated on the basis of following parameters:

Sl Head Area put on Additional requirement Total
No. use at start of | during plan period. (In Ha.)
plan (In Ha.)
(In Ha.)
1 | Mining K 0 891 0891
2. Undisturbed | . 0.119
“Grand Total i : ) ] 1107

Area to be considered for financial assurance 2.50 Acre

Financial assurance @ Rs.25,000/- per acre.

(2.5 Acre X 25,000} =  Rs. 62500/-

Howevear Rule of amendad UP Minor Mineral (Concession) Rule 2021, the minimum amount
of the bank guaraniee shall be 2.0 Lac. The lessee shall submit bank guarantee to District

Magistrate Miczapur and & copy of same shall be submilied lo Direclor Geology & Mining,
Lucknow,

Date:20-11-2023
Place: Lucknow
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CONSENT LETTER FROM APPLICANT

I, Nikshay Pandey S/o Shri Rishi Kant Pandey, Add.-Village-Bhatwa Ke Pokhari,
Tehsils Mirzupur, District-Mirzapur, Uttar Pradesh, hereby authorize Yashvar Singh
Chaudhary, Regstration No. RQPIUPDGM/No.02(0¢Year 2020, Village-Sukhravh Post-Quurs
Ramghat Road Algarh (o prepare the Mining Plan Under Rule of Unar Pradesh Miner Mineral
{(Concession) Rules, 2021 1 respect ol Bulding Stone (Sandstone) Mane lor an area ol 1.01 Ha
(2.5 Acre) at Gata No.- 142, Village-Sonpur, Tehsil-Chunar, District-Mirzapur, State-Uttar
Pradesh,

| reguest to the Duector, Directorate of Geology & Mmng Lucknow 10 make further
comespondence regardding modification and to collect the approved copies of the aforesaid
Mining Plan with the said recogmzed person on his following address. The mine plan in respect
of above area hus been prepared by Yashvir Singh Chandhury, | request to muake further
cormespondence regarding the modification if any in minieg plan with the said recognized person
on his following address:
Prepared By
Yashvir Singh Chaudhary,
Registration No, RQP/UPDGM/No.O20¢Y ear 2020,
Village-Suk hruvh, Post-Quoursi, Ramg hat Road. Aligarch.
I herehy undertake that all the modifications so made in mine plan by the Recognized Person
may be deemed w have been made with my knowledge and consent and shall be acceptable to
me and binding on me in all respect, 1 have undersiond the content of this mine plan amd agree o

implement the same.

Date:20-11-2023 m’ "I'I'IE"LT

Plase: Mivzapesr (Nikshay Panciey)
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UPPCB

W Uttar Pradesh Pollution Control Board
u??%‘?w% Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
a7y

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

183947/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/MIRZAPUR/2023 Date: 05/07/2023
To,
M/s
SHRI NIKSHAY PANDEY(SAND STONE MIINES)
ARAZI NO. 142, AREA-1.01 Ha, VILL. SONPUR, TEHSIL- Application Id-
CHUNAR, DISTRICT-MIRZAPUR(U.P.) 21092818

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA 1s hereby granted to SHRI NIKSHAY PANDEY(SAND STONE MIINES) located at ARAZI NO.
142, AREA-1.01 Ha, VILL. SONPUR, TEHSIL-CHUNAR, DISTRICT-MIRZAPUR(U.P.). subject
to the provisions of the Water Act, Air Act and the orders that may be made further and subject to

following terms and conditions :-
1. This CCA SHRI NIKSHAY PANDEY(SAND STONE MIINES) granted for the period from
05/07/2023 to 31/12/2027 and valid for manufacturing of following products.

S  |Product Quantity Unit

No

| Building Stone (Sand |75000 Cubic Meters/Year
Stone)

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(1) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent | Quantity(KLD) | Treatment facility | Discharge point
Domestic 1.0 KLD Septic Tank Soak Pit

(i1) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(ii1) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
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dispatched immediately.
(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
1) The applicant shall use following fuel and install a comprehensive control system consisting of control

Parameters

equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Source
1 Dust Particulate water
emission Matter sprinkling
during system and
manual Green Belt for
mining, controlling dust
transportati emission.
on and
loading/unl
nading of
Building
Stone
(Sand
Stone).
Emmission Quality Standards
S No. Stack no Parameters Standards
1 Particulate Matter Ambient Air

Standard as per
E(P) Act 1986.

In case of stoppage of functioning of air pollution control equipment, production has to be stopped

immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(i1) The unit will not use any type of restricted fuel.

1i1) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as 1s
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time ; from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial | Commercial | Residential Silence
Noise level in Area Area Area Zone
db(A) Leq
Day |Night| Day |Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time
75 70 65 a5 55 45 50 40

4. Essential documents to be submitted by the Industry/Unit as Applicable :-

107
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(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(1) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
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Specific Conditions:-

1. This consent is valid for production of Building Stone (Sand Stone)- 75000 Cu Meter/Year by opencast
and semi mechanized mining in 1.01 hectare leased area at ARAZI NO. 142, VILL. SONPUR, TEHSIL-
CHUNAR, DISTRICT-MIRZAPUR.

2. Mining unit shall comply with the conditions of Environmental Clearance issued by District Level
Environment Impact Assessment Authority (DETAA) vide letter no. 753/Parya/DEAC/Sandstone/MZP/2018
dated 23.10.2018 and submit its compliance report to UPPCB.

3. The proponent shall ensure the compliance of Hon’ble NGT orders passed in the OA No. 521/2022
Sampoornanand Vs State of U.P. in connection with adverse effects on the public and environment due to
illegal mining and blasting at higher intensity than the prescribed standard. Mining shall not be done till the
resumption of mining activity by Hon’ble NGT.

4. In compliance of Hon’ble NGT order dated 24.04.2023, mining shall be done only after getting permission
from District Administration.

5. Controlled blasting techniques with sequential blasting shall be adopted. The blasting shall be carried out
in the daytime only.

6. The proponent shall submitted compliance report of condition imposed in EC within every six month.

7. The proponent shall install Ambient Air monitoring station as per condition imposed in Environment
Clearance.

8. The proponent shall establish Water sprinkling arrangement for dust suppression.

9. The proponent shall establish Effluent treatment system to treat the waste water from the mine.

10. The proponent shall submit the Ambient air quality monitoring report of impact zone/buffer zone and at
the corners of mining lease on quarterly basis to the Board.

11. If the lease agreement expires prior to 31.12.2027, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease.

12. Mining shall be done as per EC issued by DEIAA and directions given by Mining Department/District
Administration.

13. Unitshall develop and maintain green belt as per the conditions of Environmental Clearance.

14. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.

15. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.

Industry shall maintain ZLD.

16. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources
of dust emission during mining, transportation, loading and unloading of Building Stone (Sand Stone).

17. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.

18. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.

19. All trucks, tractors used in transportation of Building Stone (Sand Stone)shall be covered by canvas sheet
to prevent dust emission.

20. Water will be sprayed after loading activity (if Building Stone (Sand Stone)collected could be dry
condition)

21. The dust suppression measures like water spraying will be done on the haul roads and working areas.

22. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

23. Solid waste should be disposed 1n such manner, so that no water, air and soil pollution takes place.

24. Industry shall abide by directions given by Hon'ble Court, Hon’ble NGT, MoEF&CC, Central Pollution
Control Board, UPPCB and District Administration for protection and safe guard of environment from time
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to time.

25. The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current
Assets - Current Liabilities) for verification of the Consent fee payable by the industry within 15 days. In
case CTO fee dues then it shall be submitted to the Board immediately.

26. Consent fees if revised, shall be payable by industry from the date of its applicability.

27. Industry shall comply with the relevant provisions of Environmental Laws.

28. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation

order.
RAJENDRA SINGH Ziiiiatoss oo
Chief Environmental Officer (circle-2)
Copy to:

Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTO conditions on

quarterly basis. Digitally signed by RAJENDRA SINGH
itally sign
RAJEN DRA S]NGH D;E‘IEE: Egﬁ?ﬂ?.ﬂﬁ 16:41:1 1 +H05'30°

Chief Environmental Officer (circle-2)
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Print : ng'?gm Registration Certificate 129

T BT n=il=
Government of India

q#9 , ¥9 U W I

-q\&q, ag Qa' HYOH J379H q;nm NICRO, SMALL & MEDIUM ENTERPRISES
Ministry of Micro, Small and Medium Enterprises

UDYAM REGISTRATION CERTIFICATE

UDYAM REGISTRATION NUMBER UDYAM-UP-57-0007751

NAME OF ENTERPRISE NIKSHAY PANDEY
SNo. Classification Year | Enterprise Type Classification Date
TYPE OF ENTERPRISE 1 | 2023-24 | Micro | 09/05/2023
| 2 | 2022-23 | Micro 24/08/2022
MAJOR ACTIVITY MANUFACTURING
SOCIAL CATEGORY OF _—
ENTREPRENEUR R,
S.No., Name of Unit(s)
NAME OF UNIT(S)
1 NIKSHAY PANDEY
Flat/Door/Block No. 0 Name of Premises/ Building NA
Village/Town Mirzapur Block City
OFFICAL ADDRESS OF ENTERPRISE Road/Street/Lane Bhatwa ki pokhari City Mirzapur
State UTTAR PRADESH District MIRZAPUR , Pin 231001
Maobile 8840085119 Email: Nikshayvpandey.2000@ gmail.com
DATE OF INCORPORATION/
REGISTRATION OF ENTERPRISE 20820

hitps://udyamregistration.gov.in/Udyam_User/Udyam_PrintApplication.aspx



217124, 7:21 PM F'n'§16:7Uclyam Registralion Certificale

DATE OF COMMENCEMENT OF

PRODUCTION/BUSINESS 09/01/2022
SNo. NIC 2 Digit NIC 4 Digit NIC 5 Digit Activity
NATIONAL INDUSTRY | ,2:1;,:-';““::;:.:2 of other non-metallic IZ_J?ﬁh-i Eut;intg. shaping and iS!:ﬁ:i- Cu;ting. shaping and Manufacturing
CLASSIFICATION CODE(S) P CRIHILE Dt me inishing ol stone

2 13 - Manufacture of textiles

1393 - Manufacture of carpets
and rugs

13939 - Manufacture of other floor | Manufacturing

coverings n.e.c.

DATE OF UDYAM REGISTRATION

26.06.2020 issued by the M/o MSME.

For any assistance, you may contact:

1. District Industries Centre: MIRZAPUR ( UTTAR PRADESH )

2. MSME-DFO: ALLAHABAD ( UTTAR PRADESH )

24/08/2022

" In case of graduation (upward/reverse) of status of an enterprise, the benefit of the Government Schemes will be availed as per the provisions of Notification No. S.0, 2119(E) dated

Disclaimer: This is computer generated statement, no signature required. Printed from hitps://udyamregistration.gov.in & Date of printing:- 17/02/2024

BE A

CHAMPION
with the
Ministry of

MSME

htips://udyamregistration.gov.in/Udyam_User/Udyam_PrintApplication.aspx
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HIT{d HIB1T
Government of India

I e R 1 £
MICRO, SMALL & MEDIUM ENTERPRISES

e, Y Ud WeH IGH HATAd
Ministry of Micro, Small and Medium Enterprises

Udyam Registration Number

: UDYAM-UP-57-0007751

Type of Enterprise  MICRO Major Activity Manufacturing
Type of Organisation | Proprietary Name of Enterprise | NIKSHAY PANDEY
Owner Name | SHRI NIKSHAY PANDEY PAN | AUBPP7969C
Do you have GSTIN | Yes Mobile No. 8840085119
Email Id | Nikshaypandey.2000@gmail.com Social Category | General
Gender | Male Specially Abled(DIVYANG) No
Date of Incorporation | 09/08/2022 Lo “;S:;::::;':ﬁ;“;:;:ﬂ: 09/01/2022

Bank Details
Bank Name IFS Code Bank Account Number
Indian Bank IDIB000JS70 50427067323
Employment Details
Male Female Other Total
5 | 0 6

Investment in Plant and Machinery OR Equipment (in Rs.)

https:/ludyamregistration.gov.in/lUdyam_User/Udyam_PrintApplication.aspx
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| Exclusion of cost of
: . : Written Pollution Control, Net Investment in Plant and Export :
S.No. F";:‘:_ml Enf::p:sc Down Value |Research & Development Machinery OR Turr?:::: (A) Turnover N"[t{l';_?la‘:;rer :.ﬁl::dl,t, .:,TRl
P (WDYV) and Industrial Safety Equipment|(A)-(B)] (B) ' Yp
Devices
L 2021-22  |[Micro 0.00 0.00 10.00 46498980.00 10.00 46498980.00  |Yes ITR -
| | LR
2 2020221 |Micro 10.00 15000.00 0.00 (21852600.00 1|0.00 [21852600.00  |Yes ITR -
| | | 3,9,6
Unit(s) Details
SN Unit Name Flat | Building ! Village/Town Block | Road City Pin State District
I NIKSHAY PANDEY | NA |NA RAJENDRA NAGAR | CITY | BHATWA KI POKHRI | MIRZAPUR 223110 UTTAR PRADESH  MIRZAPUR
Official address of Enterprise
|
Flat/Door/Block No. 0 Name of Premises/ Building NA
Village/Town Mirzapur Block City
Road/Street/Lane Bhatwa ki pokhari City Mirzapur
State |UTTAR PRADESH District MIRZAPUR . Pin : 231001
Mobile 8840085119 Email: Nikshaypandey.2000(@ gmail.com
Latitude 25.045451977626374 Longitude: 82.6679748460856
National Industry Classification Code(S)
$No. | Nic 2 Digit Nic 4 Digit Nic 5 Digit | Activity

products

23 - Manufacture of other non-metallic mineral

2396 - Cutting, shaping and fimshing of
stone

23960 - Cutting, shaping and finishing of stone

Manuflacturing

13 - Manufacture of textiles

1393 - Manufacture of carpets and rugs

13939 - Manufacture of other floor coverings

Nn.e.C.

Manufacturing

https:/ludyamregistration.gov.in/Udyam_User/Udyam_PrintApplication.aspx
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Are you interested to get registered on Government e-Market (GeM) Portal Yes

Are you interested to get registered on TReDS Portals(one or more) Yes

Are you interested to get registered on National Career Service(NCS) Portal Yes

Are you interested to get registered on NSIC B2B Portal Yes |
Are you interested in availing Free .IN Domain and a business email ID Yes |
District Industries Centre MIRZAPUR ( UTTAR PRADESH )

MSME-DFO ALLAHABAD ( UTTAR PRADESH )

Date of Udyam Registration 24/08/2022

Date of Printing 17/02/2024

1EC Details
IEC Number
[EC Status Inactive

I[EC Registration Date
IEC Modifification Date

https:/fudyamreqistration.gov.in/Udyam_User/Udyam_PrintApplication.aspx



ENVIRO-TECH SERVICES

(A GOVERNMENT APPROVED LAB)

Plot No. 1/32, S.S. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001
email : etslab2012@gmail com | Websile : www.etslab.in | Ph.: 9911516076, 9811736063

571

Al ﬂmﬂy&mf .fr:

TEST REPORT NO.: ETS/1206/03/2024

URLNO TC130092400001206F

TEST REPORT

DATE OF REPORT: 15.03.2024

AMBIENT AIR QUALITY MONITORING AND ANALYSIS REPORT

Name And Address of Customer

SHRI NIKSHAP PANDEY (SAND STONE MINES)

ARAZI NO.142, AREA-1.01 HA VILL.SONPUR. TEHSIL-CHUNAR
DISTRICT-MIRZAPUR U.P

TC-13009

Date of Monitoring 11.03.2024

Analysis Start Date 12.03.2024

Analysis End Date 15.03.2024

Duration Of Monitoring 11.03.2024 To 12.03.2024

Time Of Monitoring 10.40 AM To 1040AM  (CO for 1.0 Hrs.)

Sample ID No 1206

Sampling Done By ETS STAFF

Sampling Location NEAR MAIN GATE

Sampling Method ETS/STP/AIR-01

Sampling Machine Placed At Height : 1.5 METER FROM GROUND LEVEL

Weather Condition : CLEAR Ambient Temperature: 300 °C

Wind Direction : EToW

Equipment Used : Respirable Dust Sampler (PM1) + Fine Particulate Sampler (PM: s)
S. Test Parameter . Unit Result Specification/Limit | Test Method

No. ‘ (As per CPCB)
| | Particulate Matters,(PMso) | pg/m? 82.7 For 24 Hrs.=100 IS 5182 (Part-23)
2 Particulate Matters,(PM:s) pg/m? 342 For 24 Hrs.=60 IS 5182 (Part-24)
3 | Sulphur Dicxide, (SO:2) ug/m? 11.0 For24 Hrs =80 | IS: 5182 (Part-2)
4 | Nitrogen Dioxide,(NOz) B j pg/m? 32.8 For 24 Hrs.=80 IS: 5182 (Part-6)
= \
FENV]RD_T

CES
AUTHORIZ im g‘f

Formal No ETS/LAB/TR-01, Issue No. 05, Date 01.04.2019, Amd. No. 04 Date 01.04 Eﬂmam} Manaq
e

Nole:-

1. Test reports without ETS LAB HOLOGRAM are not issued by our laboratory.

1. The results indicated only refer to the tested samples and listed applicable parameters.
3. No complaint will be entertained if received after 7 days of issue of test report,

4, Our liability is limited to invoice value only,

5. The sample shall be destroyed after 1S days & Hiological / Perishable sample shall be destroved immediately alter issue of test report.

6. This test report shall not be used in any advertising media or as evidence in the court of Law without prior written permission of the laboratory,
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ENVIRO-TECH SERVICES @ Guar

o ﬁm@&dfuﬂamfnw ISO 45001
(A GOVERNMENT APPROVED LAB)

Plot No. 1/32, S.S. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001

email : etslab2012@gmail com Websile  www.oetslab in 1 Ph. 9911516076, 9811736063

TEST REPORT

TEST REPORT NO..  ETS/1206/03/2024 DATE OF REPORT: 1503 2024
AMBIENT AIR QUALITY MONITORING AND ANALYSIS REPORT

arameter ~ Unit Result Specification/Limit | Test Method
No. | et (As per CPCB) | _
s | Carbon Mnnﬂxide.{col ' mg/m? 0&2 , For 1 Hrs. =4 ._IS 5182 (Part-10) |
| | *s=**tnd of Test Report*****

WENV' RO-TE P,
AUTHORIZED,

Formal No ETSALAB/TR-01, Issue No. 05, Date 01.04 2019, Amd. No. 04 Date 01.04 ma“t}' Manaaqe:

Nole:-

L Test reports without E'TS LAB HOLOGRAM ure not bssued by our laborstory.

2. The results indicated only refer to the tested samples and listed applicable parameters.
1. No complaint will be eatertained if received after 7 days of issuc of test report.

4. Our liability is limited to invoice value only,
S. The sample shall be destroyed after 15 days & Biological / Perishable sumple shall be destroved immedintely after issue of test report.

6. This test report shall not be used in any advertising media or as evidence in the court of Law without prior written permission of the Inboratory,
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ENVIRO-TECH SERVICES

f?ﬂ /qzﬂaépi‘u*u: fui':dhfﬂ‘ly
(A GOVERNMENT APPROVED LAB)
Plot No. 1/32, S.S. of G.T. Road Industrial Area, Ghaziabad (U.P.) - 201001

email : etslab2012@gmail.com | Website wwwelslab.in | Ph.: 9911516076, 9811736063 TC-13009
TEST REPORT
TEST REPORT NO.: ETSNM207/03/2024 URLNO.TC130092400001207F DATE OF REPORT: 15.03.2024
AMBIENT NOISE MONITORING REPORT
Name And Address of Customer SHRI NIKSHAP PANDEY (SAND STONE MINES)

ARAZI NO. 142, AREA-1.01 HA VILL.SONPUR. TEHSIL-CHUNAR
DISTRICT-MIRZAPUR U P

Date of Monitoring r 11.03.2024

Monitoring Start Date : 11.03.2024

Monitoring End Date v 12.03.2024

Duration Of Monitoring : 24 HOURS

Sample ID No v 1207

Monitoring Done By : ETS STAFF

Sampling Location :  NEAR MAIN GATE

Sampling Method »  ETS/STPI/NOISE-01

Category Of Area : INDUSTRIAL AREA

S. | Test Parameter ! Unit | Result | Specification/Limit | Test Method |

~ No. | | (AspercPCB) | _4
"1 | Day Time Noise Level Leq dB (A) | 641 | 75 I'1s- 9989
2| Night Time Noise Level leq dB(A)| 428 | 70 IS 9989 |

S

Remark: Day time is reckoned in between 06.00 AM. and 10.00 P.M.
Night time is reckoned in between 10.00 P.M. and 06.00 A.M.

i-i--l-l-l-End U' TESI Repun-lnnn

v
For ENVIRO-TECH SERVICES

PURNIMA SINGH AUTHORIZED SIGNATORY:
Format No ETS/LAB/TR-02, Issue No. 05, Date 01,04 2019, Amd No 04 Date 01.04 2018 1 |

MNote:-

L. Test reports without ETS LAB HOLOGRAM are not issued by our laboratery.
2. The results indicated only refer to the tested samples and listed applicable parameters,
3. No complaint will be entertained if received after 7 days of issue of test report,
4. Our liahility is hmited to invelce value only,
S. The sample shall be destroyed after 15 days & Biological / Perishable sample shall be destroved immediately after issue of test report.
6. This test report shall not be used in any advertiving media or as evidence in the court of Law without prior written permission of the laboratory.
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL PRINCIPAL

[

li

0.A NO.424 OF 2024

r
|
:
t

BENCH, NEW DELHI P
l

il

-

Y23
i

iy

123574

o A3

INTHE MATTER OF:

|

|
|

...APPLICANT

-I5

NCT OF DELFE CQURT FL

SAMPURNA NAND

WLETT 71255401
17-AU3-2(

VERSUS

[ - JS

1

NIKSHAY PANDEY ..RESPONDENT :

KNOW ALL 1o whom these presents shall come I

NIKSHAY PANDEY, S/O - SH. RISHI KANT PANDEY, R/O - SONPUR CHUNAR,

MIRZAPUR, UTTARPARDESH ;
the above named APPLICANT /RESPONDENT, do hereby appoint:

S. C. LADI AND COMPANY
ADVOCATES
B-6/58.L.GF, SAFDARJUNG ENCLAVE NEW DELHI — 110029.
Ph. 26109933, 26109944
E-MAILldecksha.kakar@scladi.com

Hereinafter called the advocate/(s) to be my/our Advocate/(s) in the above noted case and

authorise them :-
To act, appear and plead in the above-noted case in this Court or in any other Court in which the

same may be tried or heard and also in the Appellate Court including High Court subject to

payment of fees separately for each court by me/us.
ons for executions

To sign, file, verify and present pleadings, appeals, cross-objections or petiti
review, revision, withdraw, compromise or other petitions or affidavits or other documents as
may be deemed necessary or proper for the execution of the said case in all its stages subject to

payment of fees for each stage.
To file and take back documents, to admit &/or deny the documents of opposite party.
To withdraw or compromise the said case or submit to arbitration any differences or disputes that

may arise touching or in any manner relating to the said case.

To take execution proceedings.
To deposit, draw and receive moneys, cheques, cash and grant receipt thereof and to do all other

acts and things which may be necessary to be done for the progress and in the course of the
prosecution of the said case.

To appoint and instruct any other Legal practitioner or person authorising him to exercise the

—power and authority hereby conferred upon the Advocate whatever he may think fit to do & sign

g /_qvla(;b(er of attorney or

¢~ 2 an! &Nhe undc:-mgned do hereby agree to ratify and confirm all acts done by the Advocates

tﬁmrrsgbs_‘:tu!e in the matter as my/our own acts as done by me/us to all intents and purposes

take that /W ' ; N

IWVeundertake /We or my/our duly authorised agent would appear in court on all

-]

sé\&ill inform the Advocate for appearance when the case is called

I: ﬁ;ﬁ hylt::)T
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